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BEFBEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

NEW DELHL
O A NO. 163 of 2024(IA No 305/2025 & IA No 436/2025)
Rasikh Rasool Bhat and Ors ~ ...... Applicant

Union Territory of J&K
through Chief Secretary and Ors ... Respondents

IN THE MATTER OF: In terms of the Hon’ble National Green Tribunal
Order dated 13.01.2026, the reply on behalf of
respondent Commissioner/Secretary to the
Government, Forest, Ecology & Environment
Department UT of J&K to the objections of the
applicant filed dated: 08.01.2026 in the above
titled Original Application.

MAY IT PLEASE YOUR LAORDSHIPS:-

The answering respondent most respectfully submits as  under:

1. That it is submitted that the Forest (Conservation) Act, is a
unique regulatory legislation reflecting the collective national
resolve to protect biodiversity and natural heritage, while
permitting only unavoidable diversion of forest land for
developmental purposes. The Act embodies the commitment of
State to balancing the forest conservation with sustainable
development, contributing to environmental protection, public
health and economic growth. That the Act is regulatory rather
than prohibitory and, since its enactment, has enabled essential
developmental activities such as power and irrigation projects,
roads, railways, schools, hospitals, rural electrification,
telecommunications, drinking water facilities while effectively
curbing indiscriminate diversion of forest land.

2. That the instant case pertains to Handwara-Bangus road and in
terms of Government Order dated 24.09.2019, the User Agency
was required to deposit compensatory levies amounting to Rs
3.81 crore for forest clearance, which has been remitted into
the designated account of the Forest Department.

3. That it is submitted that the Government of Jammu and
Kashmir is actively pursuing recovery of outstanding
compensatory levies from all concerned User Agencies. The
Government has also taken a categorical and prospective policy
decision that no future cases pertaining to diversion of forest
land shall be processed in respect of any User Agency unless all
outstanding compensatory levies are fully cleared. That in this
regard, two meetings have been held under the Chairpersonship
of the Chief Secretary on 18 July 2025 and 15.12.2025,

C:mmmiongriSemtaw to Government
orest Ecology & Environment Deptt.
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wherein specific directions have been issued directing
reconciliation and recovery of outstanding dues.

4. That it is further submitted that that the contents of Para 1 of
the objections are denied as being incorrect and misleading. The
Applicant has misconstrued facts and has not considered the
material already placed on record by the Respondent. The
averments made are therefore liable to be rejected. It is further
submitted that the purported road has been executed after
obtaining all statutory permissions and has been executed as
per norms and rules in vogue. It is respectfully submitted that
there has been no violation of any rules and statute on part of
respondents in execution of instant project

5. That the contents of Para 2 are denied. It is submitted that all
works have been executed strictly in accordance with applicable
laws, rules, and permissions granted by the competent
authorities. It is further submitted that all the cases which were
earlier held up solely on account of non-payment of
compensatory levies were cleared and sanction order were
issued by the Government of Jammu and Kashmir. It is further
submitted that the Government of J&K is actively pursuing
recovery of outstanding compensatory levies from all concern
user agencies. The Government has also taken categorical and
prospective policy decision that no future cases pertaining to
diversion of forest land shall be processed in respect of any user
agency unless all outstanding compensatory levies are fully
cleared.

6. That in reply to Para 3, it is submitted that the allegations
levelled are baseless and without any supporting evidence. The
Applicant has made generalized statements without appreciating
the technical and administrative processes involved in execution

of the said project.

7. That in reply to Para 4, it is most humbly submitted that the

road in question has Security & Strategic Importance since

Kupwara district lies close to sensitive border areas.

Improved road connectivity enhances rapid deployment and

mobility of security Forces. In phase 2 ndit was upgraded to All-

weather road which enables more effective patrolling and

monitoring of vulnerable stretches.A Preliminary Project Report

was submitted in the initial, stages wherein the length recorded

was 29 kms. The initial survey was conducted through Google

earth pro. However, after proper survey of the road the detailed

& project report of the road was framed which considered all the

technical corrections viz a viz the gradient of the road in

Commissioner/Secretary to Goveerdance to the prevailing engineering norms the length
Forest Ecology & Environment Depit.
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increased to 39 kms correcting the gradient from 1:6 to 1:14
and 1:10 at some spots.

The calculated length has accordingly been incorporated in the
demarcation of the forest land of 14 hac. Thus, the allegation
raised by the applicant is misconceived and denied. It has
already been appraised to the Hon'ble Tribunal the road was
sanctioned as ODR (Other District Road) because of fair weather
road and due to the upgradation of the same road it
automaticallygot upgraded to MDR in phase Il since the road
has undergone significant upgrades such as improved surfacing
and enhanced connectivity of road.A copy of Sanction of
CRF/Administrative Approval dated 27-03.2017 & 03.2018 is
annexed herewith collectively and marked as Annexure-R-I

8. That it is respectfully submitted that the approved length of the
road passing through forest land, as sanctioned vide
Government Order No. 281-FST of 2019 dated 24-09-2019, is 28
kilometres. Rest of the road length is through propriety
(private) land. The length of the road traversing forest land
remains 28 kilometres only, which stands duly cleared under
the provisions of the erstwhile Jammu & Kashmir Forest
(Conservation) Act, 1997. The allegation regarding
construction of a 40-kilometre road within forest land is
factually incorrect. Consequently, the project has been executed
strictly in accordance with the statutory approvals and is fully
lawful and within the four corners of law. It is submitted that
the answering respondent is a law abiding citizen and is duty
bound to protect the environment from any violations. The
project has been approved and executed in conformity with the
environmental laws and rules in vogue

9. That in reply to para 5&6 it is submitted that phase I & phase Il
does not relate to different road stretches rather are different
stages of construction.Under phase 1 the scope of the work
included earth cutting, cross drainage works, and protection
works.Under phase Il, the scope of the work included laying of
Granular Sub-Base (GSB), Grade-Il, Wet Mix Macadam,
Bituminous Macadam with seal coat.

Further it is reiterated that initially a PPR was submitted

wherein a survey was conducted through Google earth pro and

the length of the road was proposed to be 29 Kms. However,

after proper survey of the road the detailed project report of the

road was framed which considered all the technical corrections

Commissioner/Secretary o Gowi¥"8%iz the gradient of the road in accordance to the prevailing
Forest Ecology & E:"“"E’""']nnhc“‘meDrEfg%rletsring norms the length increased to 39 kms correcting the
gradient from 1:6 to 1:14 and 1:10 at some spots. It is because

of these factors that the DPR was submitted with the

3
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requirement of 39 Kms and the same has been approved for the
use of land amounting 14 Ha. Covering a length of 28,000 Mts
(28Kms) forest land and the remaining road is running through
private land. A copy of PPR, DPR for construction of Handwara-
Bungus road & Sanction Order iscollectively annexed herewith
and marked as Annexure-R-II

10. That in reply to Para 7 to 10it is submitted that that the
proposal was processed under the provisions of the J&K Forest
Conservation Act, 1997 and was cleared by the Forest
Advisory Committee (FAC) in its 1022¢ meeting held on
06.09.2017. That the proposal, after having been duly
examined and cleared by the Forest Advisory Committee (FAC),
was placed before the State Cabinet and was approved vide
Cabinet Decision No. 178/11/2017 dated 03.10.2017.

11. That, it is submitted that, at the relevant point of time, i.e., prior
to the Reorganization of the State in 2019, the erstwhile State of
Jammu and Kashmir was governed by its own statutory regime.
The said proposal was, processed, examined and approved by
the competent authorities strictly in accordance with the
provisions of the legal framework then in force. That the forest
clearance for diversion of forest land for the said road project
was issued vide Government Order No. 281-FST of 2019
dated 24.09.2019.That since, the proprietary land falls at the
forefront of the project alignment, the construction work on
proprietary land commenced on 27.10.2017.

That felling of trees on forest land was undertaken only after
31.12.2019, i.e., after issuance of statutory approvals and
handing over of trees to the J&K Forest Development
Corporation. Allotment of timber extraction work to JK Forest
Development Corporation has been placed on record which
clearly substantiates that the felling activity occurred after due
authorization. It is further, submitted that the work on the said
project was started on the propriety land and the work has been
executed over the stretch involving forest area only after proper
approval and requisite clearance. Further it is submitted that
the mega project is subjected to technical changes as per site
requirement, the technical sanction could be revised as per the
requirement on site.

Further it is submitted that the proposal was processed under

Commissioner/Secretary to Covi@eProvisions of the J&K Forest Conservation Act, 1997 and

Forest Ecology &E"""..-":m":”t\?%g' cleared by the forest advisory committee in his 102
ndmeeting held on 06.09.2017.

12. That it is most humbly submitted that the proposal after

having been duly examined and cleared by the forest advisory
4
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committee was placed before the state cabinet and was
approved vide cabinet decision No. 178/11/2017 dated
3/10/2017.1t is further submitted that at the relevant point of
time that is prior to reorganisation of the state in 2019,
erstwhile state of J&K was governed by its own statutory
regime, namely the J&K Forest Act 1987(1930 AD) along with
allied rules and regulations. The said proposal was, therefore
processed, examined and approved by the competent authority
strictly in accordance with the provisions of the aforesaid Act

and the legal framework then in force.

13. That in reply to Parall to 19 it is submitted, That the certificate
of “Minimum Forest Requirement” is a formal and statutory
assurance provided by the user agency certifying that “only the
bare minimum forest land strictly required for execution of
the project has been requisitioned and that no avoidable
forest area is proposed to be diverted.”

That the Bangus area is surrounded by forests on all sides, and
there exists no viable direct alternative access on Handwara side
except through forest land. The requirement of forest diversion
for providing connectivity to the said area has been, therefore,
inevitable and unavoidable.

That the Handwara-Zachadara-WadderBala road alignment also
traverses forest land, and the user agency, after due technical,
financial and administrative examination by the competent
authorities, preferred connectivity via Handwara instead of
Wadder. The selection of the said alignment has been made on
the basis of objective and rational parameters, including
technical feasibility, availability of funds, shortest feasible
distance, terrain conditions, safety considerations and strategic
significance, as assessed by the concerned expert and
Engineering authorities, and not on any arbitrary, extraneous or
mala-fide considerations.

That the proposal under the J & KForest (Conservation) Act,
1997 underwent rigorous scrutiny at all statutory and
administrative levels, commencing from the office of the
Divisional Forest Officer and culminating at the highest level of
Commissioner/Secretary to Gofegiston-making. The proposal was examined exhaustively and
Forest Ecology & EnvionmentigPlideficiency, lacuna, misrepresentation,or deviation from
prescribed prerequisites or formalities was noticed at any stage.
That upon due consideration, the proposal was placed before
the Forest Advisory Committee (FAC)and was accorded approval
in its 102nd meeting held on 06.09.2017. Thereafter, the
proposal was placed before the State Cabinet, which approved

S
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the same vide Cabinet Decision No. 178/11/2017 dated
03.10.2017. Consequently, the final forest clearances for
diversion of forest land for the said road project was issued vide
Government Order No. 281-FST of 2019 dated 24.09.2019.

That the forest land involved in the project does not form part of
any National Park, Wildlife Sanctuary, Biosphere Reserve, or
Natural Reserve, nor does it constitute habitat of any
endangered or threatened species of flora or fauna, and further
does not fall within any severely eroded catchment area.

That the division of the project into Phase-I and Phase-II does
not relate to different road stretches, but pertains to different
stages of construction along the same road alignment. The
Executive Engineer, R&B (PWD) Division, Handwara, vide
communication No. 4194-96 dated 16.10.2025 has clarified
that:

(i) Under Phase-I, pertains to earth cutting, cross-
drainage works and protective works on the diverted forest
land;

Phase-II pertains to the laying of Granular Sub-Base
(GSB), Grade-II, Wet Mix Macadam, Bituminous Macadam
with seal coat and installation of road furniture along the
entire length of the Handwara-Bangus Road. That the
applicant has raised grievance solely with respect to the
location and alignment of the road, questioning why the
road was not constructed via Wadder. It is submitted that
such grievance does not stem from any concern for forest
conservation, but is confined to the preferred routing of
the road through his village. It reveals that the
grievance is motivated and pertains to the alignment
choice of the project not for conservation of forests
and ecology.

It is further submitted that the contents of Para 11 are
vague, speculative, and denied. The Applicant has failed to
place any material evidence in support of the
allegation/averments made. Further it is submitted that
the same has been replied and is clearly reflected at Page
No 478 of the reply under clause 5(c) of order No. 281-FST
Commissioner/Secretary fo Govemm§n®0 19 dated:24.09.2019. A copy of same is annexed here
Forest Ecology & Environment Deglith and marked as Annexure R-IIL

That it is submitted that after proper survey and
considering all the alternative roads the best possible one
is chosen keeping in view all the engineering facts and
economic constraints only then alignment is finalized.
Such activities are carried out in the preliminary survey

6
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before framing of Detailed Project Report.In this regard, it
is clarified that a Joint Inspection Committee, constituted
by the competent authority, visited the project site and
examined the alignment and land requirements in detail.
The Committee, after due inspection, submitted its report
wherein it was observed that approximately 14 hectares of
land was required for execution of the road project,

14. That it is further submitted that concrete efforts were made at
the relevant stage to minimise the use of forest land to the extent
feasible. However, it is reiterated that the project pertains to
road development in hilly terrain, where complete avoidance of
forest land is not always technically possible

Additionally, the maintenance of permissible road gradient, in
conformity with standard engineering norms and safety
requirements, was a critical design consideration. Any further
curtailment of land use would have resulted in steeper gradients,
which are undesirable from the standpoint of road safety and
long -term serviceability.

Accordingly, the land requirement, as assessed by the Joint
Inspection Committee, was technical, unavoidable, and justified,
and does not constitute any violation or arbitrary use of forest
land. The objections raised in this regard are therefore
untenable and devoid of merit.

It is humbly submitted that the alignment of the road has been
finalised  after taking into  consideration all  the
technical,ecological &environmental factors. All the efforts were
put in place to minimise the impact of project on environment
which include forest as well.

The demand of the road was put forth by the locals of the area
and the Project has been taken up in the larger interest of
government particularly the security forces and the public.
The said road is currently the life line to a major population of
the area approximately (30 thousands) who have been benefited
from the construction of the said road. The said road has been
constructed by balancing the public needs and the
environmental safeguards.

It is further submitted that no wild life clearance was required
Commissioner/Secretary to Gowandhethe same has been affirmed by the Chief wildlife warden,
Forest Ecology & Envionmen§B8R% A copy of letter of Principal Chief Conservator of Forest
(Wildlife) Chief Wild life Warden dated 16.10.25 is annexed here

with and marked as Annexure R-IV

It is to submit that the phase 2 of the road does not relate to
different stages of construction along the same road alignment.
As already stated herein above, the Phase I & Il does not relate

7
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to different road stretches rather are different stages of
construction and as such no fresh clearance was required for
Phase Il separately.

That in reply to para 20 to 24 it is humbly submitted that as the
proprietary land lay at the forefront of the approved project
alignment, construction activities were commenced on such
proprietary land before forest clearance and the expenditure
incurred during this period pertained essentially to road
formation works executed on proprietary land. Mere reference to
bills does not establish that any unauthorised activity was
carried out on forest land prior to grant of forest clearance.

That the felling of trees on forest land was undertaken only after
31.12.2019, strictly after grant of all requisite statutory
approvals under the applicable laws and after formal handing
over of the marked trees to the J&K Forest
DevelopmentCorporation. The reported violation which involved
the illegal felling of five trees in Compartment No. 26-A/Rajwar,
in respect of which a damage bill amounting to 32,25,890/- was
raised by the Forest Department against the concerned
construction agency and the said amount stands fully

recovered.

That in reply to paya 25 to 28 it is respectfully submitted that
the State Administrative Council (SAC), videDecision No.
189/19/2019 dated 30.07.2019, exempted the requirement of
prior payment of compensatory leviesin respect ofprojects
executed by the State Government, includingPMGSY and other
public infrastructure projects. Thatin pursuance of the aforesaid
decision, all cases which were earlier withheld solely on account
of non-payment of compensatory levies were processed and
cleared, and sanction orders for diversion of forest land were
accordingly issued by the Government of Jammu and
Kashmir.Thatanydelay, if at all, in remittance of compensatory
levies occurred due to administrative transition following the re-
organization of the erstwhile State of Jammu and Kashmir with
effect from 05.08.2019, coupled with the disruptions caused by
D-19 pandemic, and was neither deliberate nor

Forest Eco!ogy&EnVironnﬁﬁmémtable to any non-compliance on the part of the user

| g

agency.Thatin terms ofGovernment Order dated 24.09.2019, the
User Agency was required to deposit compensatory levies
amounting to ¥3.81 crore,whichhave since been duly remitted
into the designated account of the Forest Department.

That in reply to para 29 to 32, it is respectfully submitted that
the Government of Jammu and Kashmir is actively pursuing
recovery of outstanding compensatory levies from all concerned

8
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User Agencies. The Government has also taken a categorical and
prospective policy decision that no future cases pertaining to
diversion of forest land shall be processed in respect of any User
Agency unless all outstanding compensatory levies are fully
cleared. That in this regard, two meetings have been held under
the Chairpersonship of the Chief Secretary on 18 July 2025
and 15.12.2025, wherein specific directions have been issued
directing reconciliation and recovery of outstanding dues.

That the Forest Department is already in the process of
reconciling dues with the concerned User Agencies and has
recovered ¥ 138.30 crores against the outstanding liabilities
since 01.12.2019 to 15.12.2025. Besides, 23 cases pertaining
to Jal Shakti, Public Works and Rural Development
departments have been returned for clearance of outstanding
compensatory levies before further processing.

That in reply to para 33 to 41, it is respectfully submitted that
the alleged felling of trees without prior deposition of
compensatory levies was neither on account of any individual
lapse, omission nor misconduct on the part of the field officers,
but was undertaken strictly in accordance with the policy
decision of the State Administrative Council (SAC), Government
of Jammu and Kashmir, taken in the year 2019.

That the State Administrative Council, vide Council Decision No.
189/19/2019 dated 30.07.2019approved a policy permitting the
use of forest land for non-forestry purposes even where whole or
partial compensatory levies were pending for payment by the
indenting agencies. The said policy decision was applicable to
the instant project, as the proposal had already been cleared by
the Forest Advisory Committee (FAC) in its 102nd meeting held
on 06.09.2017 and was approved by the State Cabinet vide
Cabinet Decision No. 178/11/2017 dated 03.10.2017.
However, the issuance of the final order remained pending
owing to the embargo imposed under the earlier Cabinet
Decision No. 31/03/2014, which mandated prior payment of
compensatory levies. That pursuant to the modification of the

Commissioner/Secretary to Govemment , . . - .
Forest Ecology&Envir%n?%ﬁﬁ?eb{ Cabinet Decision No. 31/03/2014 through Council

Decision No. 189/19/2019 dated 30.07.2019, the embargo
was lifted and accordingly, forest clearance for diversion of
forest land for the said road project was issued vide
Government Order No. 281-FST of 2019 dated
24.09.2019.Copy of the (SAC) decision dated 30.07.2019 is
enclosed herewith and marked as AnnexureR-V
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19. That in reply to para 42 to 48 it is submitted that with regard to
damage of bridge due to illegal extraction of River Bed Material
at Dobighat in NallahTalri, it is submitted that

i. That the site for the removal of accumulated sediment/shoal
from Nallah Talri was identified and formally recommended by
the Executing Engineer, Irrigation & Flood Control (I&FC) Division,
Handwara.

ii. That the specified location at Dobighat was selected due to the
significant accumulation of shoal deposition. This selection was
conducted in strict adherence to the Environmental Management
(EM) Guidelines for sand mining, with paramount consideration
given to the protection of critical infrastructures, including bridges
and roads.

iii. That the necessary permissions for the extraction of this shoal
material were granted by DMO, Kupwara in full compliance with
the regulatory framework established under S.0. 599 dated 15th
November, 2022. The S.O0. 599 amended the relevant mining
regulations, specifically Rule 94 of the Jammu and Kashmir Minor
Mineral Concession, Storage, Transportation of Minerals and
Prevention of lllegal Mining Rules, 2016 notified vide SRO-105
dated 31.03.2016. The amendment introduced a provision,
inserted afterclause (iii) of sub-rule (2), which stipulates as under:

“River bed material shall not be extracted upto the distance of
five times the span of a bridge or public civil structure
(including water intake points) on the upstream side and ten
times the span on the downstream side, subject to a maximum
of 250 meters upstream and 500 meters downstream.”

The site selection and the subsequent authorization were
meticulously aligned with these prescribed safety distances. In
view of the foregoing, it is submitted that the activity was
conducted in a lawful and compliant manner, with due diligence
exercised to safeguard both the environment and public
assets.It is further submitted that the minor damages caused to
Commissioner/Secretary to Golkdagndpridge is caused due to recent flash floods in the month of
Forest Ecology & Environmeniigplast and September.

The site from which material has been extracted against a valid
and proper permission issued by concerned DMO has been
identified by the concerned department. The terms and
conditions of each permit has been complied with onsite and
nothing has been done which would have caused any damage to
the existing bridge. The damage has occurred due to natural

10
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calamity since the bridge is located at a hilly area which is prone
to flash flood.

[t is pertinent to mention that the applicant is hellbent to
mislead and waste the precious time of this Hon'ble Tribunal as
the applicant has annexed photos with wrong coordinates which
does not correspond to the coordinate from where the material
has been extracted. The applicant has relied on self -created
evidence which is contrary to facts and truth and as such
deserves to be penalised with costs as the applicant has not
come to this Hon'ble Tribunal with clean hands. Copies of all the
valid permits and geo-tagged photos of actual site are annexed
herewith and marked as Annexure R-VI

It is further submitted that bridge of which the applicant has
attached geotagged photographs are not taken on the
Handwara Bangus Road as the same were taken on an entirely
different road known as Zachaldara Behnipora road. Copies of
geo-tagged photos are annexed herewith and marked as
Annexure-VII.

The distance of Dhobighat site from the culvert is
approximately 700 meters away and the same has to be cleared
since the deposits had accumulated and demanded removal to
safeguard the adjoining agricultural fields.Copies of geo-tagged
photos are annexed herewith and marked as Annexure-VIII

It is further submitted that the minor damages caused to the
bridge is caused due to recent flash floods in the month of
August and September.

20. That it is further submitted that the Bridge which the applicant
is alleging that it has been damaged due to the respondents is
factually incorrect. The fact of the matter is that these bridges
are located on a hilly area and is prone to flash floods, the
damage to the bridge is purely due to natural calamities and the
same has been reported by the concerned field staff. Steps are
being taken to restore/repair the damage caused to the bridge.
The bridge will be restored and the necessary repairs shall be
done soon after the winter since the current season is not
feasible for the construction works as temperature drops to

Commissioner/Secretary to GoRelomi freezing point.Copy of communication of the concerned
Forest Fcology & EnvionmenDiégprtment dated: 27.08.2025 reflecting damage and estimated
cost of repair of the bridge is annexed herewith and marked as

Annexure R-IX

It is further, clarified that all mining and material extraction
activities undertaken in connection with the execution of the
subject road project were carried out strictly in accordance with

1l
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the orders, permissions, and directions issued by the District
Mining Officer (DMO), Kupwara, and under the supervision and
concurrence of the Executive Engineer, I&FC Division,
Handwara, wherever applicable. It is further submitted that:

Extraction of construction material was limited to permitted
locations and quantities only and Conditions imposed by the
competent authorities were strictly adhered to and No extraction
activity was undertaken beyond the scope of permissions
granted. The allegations regarding illegal, excessive, or
unauthorized mining are therefore factually incorrect and
unsupported by record. It is therefore submitted that the
contents of Paras 42 to 48 of the objections are misconceived,
denied, and devoid of factual position and thus liable to be
rejected.

21. That in reply to para49 to 50, it is submitted that the division of
the project into Phase-I and Phase-II does not relate to different
road stretches, but pertains to different stages of construction
along the same road alignment. In this regard it is respectfully
submitted that the approved length of the road passing through
forest land, as sanctioned vide Government Order No. 281-FST of
2019 dated 24-09-2019, is 28 kilometres.

22. That in reply to para 51 to 58, it is submitted That the forest
land involved in the project does not form part of any National
Park, Wildlife Sanctuary, Biosphere Reserve, or Natural Reserve,
nor does it constitute habitat of any endangered or threatened
species of flora or fauna, and further does not fall within any
severely eroded catchment area. That, the project did not attract
any separate clearance requirement from the Wildlife
Department, and the execution of the project has remained
within the four corners of law. Further, in terms of Government
of India Notification No. F.No.6- 60/2020WL dated 16.07.2020
provides for the clearance of projects from the Standing
Committee of the National Board of Wild Life will be required
outside Protected Area in the following cases:-

1. Proposals involving project/ activity located within the
notified ESZ (not being draft notification) and listed in the
Schedule of the EIA Notification 2006 and requiring
rﬁnvironment clearance, prior clearance from Standing
Committee of the National Board for Wild Life will be
required.

2. Proposals involving activity/ project located within 10
km of National Park/ Wildlife Sanctuary wherein
ESZ has not been finally notified and listed in the
Schedule of the EIA Notification 2006 and requiring
environment clearance, prior clearance from Standing

Commissioner/Secretary to Governme
Forest Ecology & Environment Deptt.
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Committee of the National Board for Wild Life will be
required.

3. Proposals involving activity/project, falling outside the
protected areas linking one protected area or tiger reserve
with another protected area or tiger reserve, prior
clearance from the Standing Committee of the National
Board for Wild.

Pertinent to mention here that the instant project does not fall
within the ambit of any of the above-mentioned categories as
such clearance from the Wildlife Authority was not separately
required when the permission has been accorded by the Forest
Department under prevalent statutory provisions. Copy of the
communication alongwith enclosures was received from PCCF &
HoFF, UT of J&K vide No. PCCF/Lit/420/863-66 dated:
05.02.2026 in the instant matter is enclosed herewith and
marked as Annexure No. R-X

An affidavit in supportqthis reply/response is enclosed
herewith.

It is therefore, humbly prayed that the reply to the
objections/additional affidavit of the applicant on behalf of
respondent Commissioner/Secretary to the Government, Forest
and Ecology and Environment, UT of J&K may be placed on
record for the kind consideration of the Hon’ble National Green
Tribunal Principal Bench, New Delhi for the disposal of the said
Original Application.

-~

Commissionefineskréasated hubigymERment,

Forest, Ecologyfanet i @ RATBHHeR DR tment,
UT of Jammu & Kashmir

Through counsel

Dated: 30.03.2026

Gautam Singh Advocate
Chamber No.71, Supreme Court Compound,
Supreme court of India
Contact No. 9970179706
Email@wgautamsinghh.com

13
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUN
PRINCIPAL BENCH, NEW DELHI
0.A. No. 163/2024

IN THE MATTER OF:

Rasikh Rasool Bhat & Ors ....APPLICANT/PETITIO
VS

UT of Jammu & Kashmir & Ors. ...... RESPONDENTS

IN THE MATTER OF: AFFIDAVIT IN SUPPORT OF ACCOMPANYING
REPLY/RESPONSE.

I, Sheetal Nanda age about 50 years D/o Shri Balbir Nanda presently posted as

Commissioner/ Secretary to the Government, Forest, Ecology & Environment

Department, UT of Jammu & Kashmir hereby solemnly affirm and declare as

under

1 That I am presently posted as Commissioner /Secretary to the Government,
Forest, Ecology & Environment Department, UT of Jammu & Kashmir and
is well conversant with the facts and circumstances of the present case and
is thus competent and duly authorized to depose the same on the present
affidavit.
That I have gone through the contents of the accompanying reply/response.
All statements of facts made by the deponent are true to my personal
knowledge and all the statements of law are correct according to the
information received by me from Department and I believe the same to be
true.

4 That the contents of the accompanying application may kindly be read as

part of the present affidavit as the same are not being repeated herein for

/
Commi@&g'mga‘ to Government

Forest Ecology & Environment Deptt.

the sake of brevity and to avoid prolixity.

VERIFICATION:-

I, the above-named deponent do hereby verify that the contents of the above
affidavit from Para 1 to 4 are true and correct to the best of my knowledge and

belief and nothing material has been concealed herein.
Verified at Jammu on this ﬂ[f th Day of March, 2026.

/

Commiss%r%ﬁ%‘r&a%’{o Govemment
Forest Ecology & Environment Deptt.

JOTARY sAmMMI!



Certificate No.

Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description
Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

657

INDIA NON JUDICIAL

Government of Jammu and Kashmir

e-Stamp

IN-JK16031839440016Y

27-Mar-2026 12:52 PM

NEWIMPACC (SV)/ jk12651504/ HIGH COURT ROAD/ JK-JM
SUBIN-JKJK1265150415203587665147Y

Sheetal Nanda

Article 4 Affidavit

Not Applicable

0
(Zero)

Sheetal Nanda
Not Applicable
Sheetal Nanda

10
(Ten only)
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Annexure-R-1
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| .. ol;ly]!br'm 'indmdku \nnexure with this sanction letter alcmu- %
,wm_fubm«wmnmtu criteria req .upm'CRFRniaszuM.__.,“

Ll R R : it 4
‘luiou ofwﬂﬂeahe which is to be submitted

:I‘hh ‘sanction inubjoct mdllq i
b:' msmu Govt mentioning that their demand under CRF Release will be subject to
will start in the year 2017-18.

< limited aceruals as per CRT Rules and all the wou
o
2, The_above sanction is blsed on the applionb&e schedule rates to meel the construction
of work debitable to the allocation of the Govemment of Jammu & Kashmir under the
Central Road Fund (State Roads) Rules, 2014 published vide Gazette Notification No. GSR
531 (E) dated 24 July, 2014 and circulated vide tius Ministry’s letter No, NH-[1011/2/2000-

P&M (Pt.) dated 26™ August, 2014.

i State Gove'mmcnt shall ensure that individual project is te.chn%cally approved
financially sanctioned within a period of four months from the date of administrative
approval of the work failing which the work shall be deemed to have been de-sanctioned

unless rewscd administrative approval of the Government of India is obtained.

4, No excess cost beyond 10% of the amount administrativcly approved for the proposal
shall be permissible and the excess, if any, shall be arranged by the State from their own

resources. No revised estimate will be considered in this scheme.

3 The State Government shall adopt e-tendering system on mandatory basis for
execution of the abave worl failing which the expenditure incurred on the work will not be

reimbursed by the Ministry. ‘
i 200
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I8\

-z.. :
alom)) Vaws sivmeda cox

‘6. The di;;p\ay boards on d wili
s e 12002 aye
gidelines 1oued vide ity oder Wo. R LSS0/ 10/3008-0d s i 26 TGS

: 2.003“ Bl i
i A \ /
T This approval is accorded subject to the following conditions:-

7.1 The total expenditure on all works in the State approved for being (inanced °'i'tb?f
- Central Road Fund (Allocation) does not at any time exceed the amount actually available
“therein. : :

Road Fund (State Roads) Rules, 2014

T :i’.l-‘lm- stipulations made in the Central .
_ published vide Notification No. GSR 531(E) dated 24" July, 2014 shall be strictly
. followed. : |

ways, the details at such

i National High
s with any Nali 8 sting the work.

ed from this Ministry/NHAI before entru

|
7.4  The estimate for the above work includes provisions for contingencies @ 3%, Cost o c:'
~devising and operation of a Quality Assurance System @ 1%, Quality Control @ I%Ra:d
Y 1:'TWQ¥kﬂbhéngdgestabliShmant @ 0.5 % as laid down in Sub-Rule 13 of Rule 7 of Central Ro
“Fund (State Roads) Rules, 2014.

iy ‘M .‘._";l-f'_,fhe._;project road merge
; Junction/location shall be got approv

8. The job number assigned to this work may be quoted in all future correspondences
relating to the work. : ‘

fJammu & Kashmir shall furnish the completion certificate duly vetted
and positively wit
Road Fund (State Roads) Rules,

4™ July, 2014,

|

9iodi quehrnmcnt o

by Audit -as soon as the works are completed
from the date of completion of the works as per Central

2014 published vide Notification No. GSR 531 (E) dated 2

A "Govemment of Kashmir shall furnish the progress report, expenditure report and
" utilization certificate as specified in clause (b) of sub-rule (1) of Rule 8 of Central Road
Fund (State Roads) Rules, 2014.

1. The standard design and specification of the works Lo be proposed shall follow the

relevant guidelines, codes, Indian Roads Congress specifications as directed by the Central

Government and the period of completion of projects shall be as per Sub-Rule 10 of Rule 7 of
the Central Road Fund (State Roads) Rules, 2014.

12,7, : The cxper_lditure is debitable under the Head 3601 (Plan)-Grants-in-Aid to State
Government (Major Head); 02-Grants for State Plan Schemes (Sub Major FHead); 02.105-
(C:im;tg l'ron; é‘.cntral Road Fund (Minor Head) 01-Grants [or State Roads; 01.00.35-Grants for
reation of Capital Assets under Demand No.74-Ministry of Road Tr & S
i e y of Road Transport & IHighways
Yours faithfully,

j (Shivicant IQymar)

b
Under Seeretary to the Government of India

Engl.: As above ( Anuexure)

hin a period of three months

i

17
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M
fideni d | 33.50k CRF-J&K-2016-17-216 dated 1500
66 | Tral to Satoora and Khankab (o | Pulwama MDR W i'(:leﬂ ngan X ’ 2410372017
. Pastoona via Batgund including Bridge
; bridge (phase-I) - .00 CRF-J&K-2016-17-217 dated 2000
U]ﬁ? e R T ey L — 2410372017
Below Dr;bgamShadimarg road Pulwama MDR Construction 1.:5: CRF-J &l;jgal !62-3;?;21 8 dated 927.59
Di:bgam-C.B Nathachgoze road Pulwama MDR Consi-nction | 9,00 CRF-J&K-20:6-17-219 dated 1170
Kkm 24/03/2017 =
70 | 1x45 m snan bridge st Kamutul and Kargil MDR Bridge CRF-J&K-2016-17-220 dated 1394
1x 48 span bridge at Thulus Pursa % 24/032017 ’
, over river Suru including approach
road
71 | Sumbal-Bandipora Road Bandipora | MDR Upgradation | 13.00 CRF-J&K-2016-17-221 dated 18493
e km 24/0372017
72 | Watlab- Chethak - .
atlab- Chetkak Road Bandipora | MDR Upgradation | 14.00 CRF—J&K-ZOIG-I?—"’_.Z dated 1400
km 24/0372017
Total Rs. 101923 |akhs

qﬂ_.b‘l'!; _____;n'

(Dheeraj Goyal)
AEE (P-2)



To,

Subject: Sanction of Central Road Fund lCRF) projects (67 Nos ) in the

Sir,

| TR
ot

F. No. RW/NH- 12037/34/2(9)9rmmq m.....,.mcRF)

Government of India R
Ministry of Road Transport &nghways

(Zone-I;
Transport Bhawan, 1, Parllament Streot, ey Delhl 1‘"3‘3‘01

The Secretary,

Gove_rnment of Jammu & Kashmir
Public Works Department (PWD),

Srinagar, Jammu & Kashmir

r --

Kashmir for the year 2017-18-Administrative Approvnl ¥

i
| am directed W refer Lo Slate PWD letter dated Q6. U{. x.uuo fur.-

20

Staté of Jammu &

arding therein the

priority list of works under CRF for Jammu & Kashmir during current financial year and to
convey the Administrative Approval of the Presicdent for.an anU“t of Rs.1047.07 crore
(Rupees one thousand forty seven crore & seven lakh cmly) for the following 67 works

along-with their job Nos, subjact to satisfying the cr

iteria

—cﬂ.nrﬂ:! as per CRF Rules

_l____,_.._”l_

reearding leneth, category of the road, encumbrance free availability of land elc.-

T Sr Name of theroad | District i Category | Length | Cost Job Nos, -
' No | ' ofroad | (km) | (Rs.in
R SO < M 2k Crore) | __ .
1 ‘gz fann bridge over river ! Ramban ; MOR | Bridge 41 CRF-J&K-
t i Chenab | X B i 2017-18-
.l BRI 5 223
| 2 |Construction of 207 mtr| Ramban ; MDR | Bridge |- 41.78 |CRF-JGK-
\ span Prestressed concrete i i o L 2017-18-
E Motorable . Bridge dauble I : ¥ 224
| lane with foot path over l AN
] River Chehnah at Ramban R - . 8 :
73 |'Ramnagar to Basantgarh! Udham- ' COR KD 18 CRF-J&K-~
| 1 (Phase-ll) pur L x 2017-18-
‘__ H — T [ TN | < Ll A 225
4| Jnajjar Kotli to badsoo; Jammu . ODR - j 10° 15 CRE-JG K-
' lconnecting  Dansal  vin! ; Wi bh i 2047-18-
l'—ébéfiidli- i S AL P > T 25 17330 | 226
1 'S |Kotli Matwar road and, link : Jammu UDR 107 1153 VCRF-IEK. "
I! - Mawa to Talli Ghai 1 : 2017-18-
i_ ! Ilnprovement I uperadation Jmnmu i -\DR“" : ‘13‘5 14 E‘T' GE
|of road . from RS Pura to | ; , - |26'i7"13:
li Salehar via Chack-i-Islam e . 1928
I 7 Conctruction of 200m span |  Jammu =t : .
| ldouble lane prestres‘:cd | Brldge "2 gngfJFBK
| i cement Lridge over i 229 .
{ |Manawar on  Baldch  to | i’ Swers |
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663 .
e T o el e )
| ThRar o T Block Ko T~ — ——1 . |
! | ! e
| | i RE-JGK-
‘ 8 | Widening 7 Tmprovamant o7 | S MUK e B Ll gow-w_-,
l road from Marh to Baba | ] AL B 230
{ | Talab via Jaffra Chak and to :
] I"‘“qa via Hira Chak | | |
; Makhyala upto Gadla and ! : )
i | allied links up to Kana Chak | AN i A
L~ i Biock raarh : i SR KR CRF-JGK-
t 9 | Construction of 250m doubie ‘.'"'3:{:5&'1'—! ~opr- | bndse 519 | 2017-18-
- 1'2ne bridge over tHatiah Aik | ; e | 231
| 1 connecting Sal Fagla Mule ' ' s :
! ;?:wl: in Suchetgarh Tehsil | | ' '
oo g Chabkeel : ‘ e y T\ CRE-J&K-
| 10 i Construction 7 upgradation | Samba . 1 ADR 10 =12 gg ::7'.153.
t lof Samba Sumb Goran road | _| ' P32
!___._;_If._gn 11th to 20th double lane | ! : : -i*(-:-,{,f; j&Ke -
| 11 ; Upgradation of road from! Samba i"— MDR 10 8 2017-18- |
: , Baba Chamlyal to MH via! l - 1 :
! {Baba Sidh Goria Swankha | 5 i
b (intermediate lane) | 1. - o e ]
1 iz 1 improvement / upgradation | Samba | TR . 13 i0 I CRi 'Ju." |
+ !of road Vijaypur - Ramgar - | 12017-18-
(= ;i A0S Pura (double lane) : . 5
13 Constiuction 7 upgiadaticn - Samba . mun v 9 P CRIT-JOR. |
of road from Shah Balodc 0 | 2017-18- |
Utterbehani via Sarna Chilta ! 235 ;
! | Danga and lovely km 11th 1o | | ! ‘
__|20thsingle lane . LY * * ?
14 | Construction of link road = Ly~ TOAE 1T YT l‘”—‘g"""'!"fq;‘_‘m“
from Tanta to Draman via , TRUREC! B | 2017-18-
i .| Kunthal S g o 1k I
P15 | Construction of link road | DaJda FOOR T 10 I VR ~
i ! from Gal Dessa to Bhatta via | . B Tad ont 0 L | gg:’;JhK- t
t | Mangalthatha and j (a3 e 185 1
{__{Dlewathumd | Ay AR AN
+ 16 | Construction of road from  {ivaa - QBR- S ol
: Humbal to Dedni Y S 0 .27 . SRE=JiKs 7
] . B - 2017-18. ;
17t Construction of 125m single ot o O0R 1 gimim e n. 1 638
Ik steel ginder  trouyi | e i Bridge 1374 | SRE i
' lype motorable bridge .over - ; ‘ 1 2017-18-
i river Chenab at Sui Gyari 5 2309
i1 connecting Jodhpur : : \
18 i Construction of link road  Kichivar 1% DR === [ i
| afom Padyamy 1o Pyl LN R 14,758 | CRF.J& R
i {from km 3td to km 17in FARBI AR 1] t2017-18
{1 Nagseni {new constn) Phase < SRR | ' 240
t_._ 1.1 upto shingle status, i - | .
B e ==l 4.8 ; ;



6420855/2026/0/0 CL PWD

i .lf!\\i‘h-dﬁl\bn ol | Duramwtla gad |20 [TV TCRFEK P -22.
ydetbegh 10 Chundler seet | ' i \ 7017 18+
Load, Doch to Shal abugh | 248
sond and Taklya tappet \0 -
Check Tappet vond Phase:l
|
-ﬁ—'ﬁpmndmiiﬁﬁ'wmlilnf of 1 havamutla whie 12 | 1.8%  CRF-JUK *
. Rohama Drandub Rond I ' ‘7_’;(‘1:";4[;- l
) |
a8 Upyradanion of Razwat | iy w16 \ 13,93 CHF-JUk:
wagub Amargrah : 201718
C peankshivan and Seet rond 210
| incld inner links : e \—a7 1€
[ 49 | Widening/upgradation  of Baranwilla  ODR ‘ mo 378 | CRF-Jak-
| sopore Harwan road_incl 1 201718
| | inner links of Brath Tujjar | | i
| Nowpora and Latishart ,____.\ — _._1
s0 | Widening/upgradation of “Baramulla opR  19.8 75.46  CHF-Jak
Zainpora Shadra road Phase 2017-18
~_u(Paramplia to Shadra) __ o L
$1 | Upgradation of road from | Darmnulla worR | 23 77.96 | CRF-JBK:
Chechilora Goigam g 2017-18-
pinjoorab to chandiloora ’ ' ' 273
l_?'Mul am I D . e S
i 52 Upgradation from Dobiwan Baramulla wDR | 115 ' 770.49  CRF-JBK-
1o Zandpal via Hardaboora, 2017-18-
Checkfrestershi, Kharpora 174
Naidcheck Phase Ist : B g LY. S
53 IWidening 7 upgradation of | Kulgam | wOR ' 18 ‘ 70.93 | CRF-J&K-
I Munand Alamgung \ - 2017-18-

| Daderkote Tsenskar Kulgam

- 275

___ road O A——— I
54 ~ConstructionsofHandviar _aE,Lﬂﬁ,qnv{q_raﬂggg;@DR;:;;-. | 5397 R] 18,59 5| CRESJEKE
,@aggmzdﬁfaié‘*Z” v | E2017E
_ . " 4 o L e B*.l?b&"_l‘ '
=55 "~ Construction / Gpgradation | Kupvra 1ADR 14 11,14 CRF-JEK
of Jami Masjid Kandi Tandar | ' \ \1017-18-
r0ad via Village Jada 14 kin | L- . e ae mn
struction GOR T A6 CRF-JBK.

56 | Upgradation | con Kupveara

| Batergam vin Kanari .
| Trehgom Doolipora  Huyen
' Hund! Kawari Heri Zorhamd
Abura Reshiarl In Kupward

——— -

57 | Widening / upgradation of b Kupweina
Thokerpora Pazalpora
Ganapora including
allied links

Construction / upgradation

of __Nggsari A Narl Kotl and |

[
rood

- —

Kupwarn

58

21

'Ele No. PWD-LIT/46/2024-05-PWD R&B DEPARTMENT (Computer No. 7426557)
enerated from eOffice by Sanjay Manhas, SM-AD-Forest, ASSISTANT DIRECTOR,

RIIVATY
| 278

12,38 CRP-Juk
\ 201718
iy

179
GOR 1T N 8.4 e Tk
l \ __’___\1017-10-

COR ‘\" 10 \

~

Forest Department on 11/03/2026 01:52 pm



M" T 463 e

“"adda road al Kalarooch ' il
¥ | Loatab Kupwara Phase | |
|59 | Widening / upgradation of palwama | MDR | 20
Pulwama Rahimoo road It S el
L ncluding Pulwama Rajpona e L L
Shadimat g 1oad A U 8 ;%
Lo b ) 14.71 <isrfi;:£w.-_':%.§§;;‘“:m

sl Lonsting tion ol toad trom
Pobzan 1o Chanch Marg toad L7017V 8 N ek 3
at Shopran Phase (I : anl : __'1 . A
bl | Jmprovement /upgr adation CHF It "y
of Shalla Haseem road from 201718 | >
| Zakoora crossing 1o Shatima 3
0 A —— \

62 Construction of road from | Srinagat
Pantha chowk 1o Khanmoh |
| Zawoora 1o Sempora cafie Pty

Kashmir Region | = =

| Stnagm

(‘[;F,JS_:?' _' £ ’ 3k
.

-y s
A #

01748ty
f.--tg-d.‘_' "ﬁh -

83 Widening/ Upgradatf'o—ﬁ of | . Ka
. road frem circular road 1o | o
 Dagree College via Poyen .

%5 | Widening of Roa
" 1D o archon C
-
"6 | videning of road:
| Wakha, Sarak Khangrali .
Kukstay and Link Road BPE e g ,
| Tumail to Grongyur grong B B e
Lungma BrOd iR P
| “Kargil-Region.. =« e ks o SR
Y [ — RS M b
“47  Upgradation of road Mahi 104 - beh
I Korzok . ‘ql_;&“‘ :

e o ks, o
These proposals may be considcied for the iollowin?,'COj\'di’li&{ﬁ%:g‘ 3
3 ":"\ 'é_.,;"i‘(‘b,'?:'-&;;—:‘I_.':\..‘

-
A

2.1 State Govt. will submit a certificate thagZall these s et re pd e @l
_ . - ese works may bestarted
7 or A Rule works,May: DSt R
G AR tesanetiona per€h Rules. %

s20260152.pm . W ‘.-:.__’h:“q_:_

- Ww ?
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:gilcd goiefn_ment of Jammu & Kashmir thall furnish the cotﬁP'eilnn Lerlt-igé?t:?tl?:gi

monthe f‘:o ';dtiltlea:i :?gn f.15 the works are completed and positively m:’h;.-nu:dp?Statb Roads)
f date ol Completion of the works as per Central RO8E [

’1‘:"95- 201_4 published vide Notification No. GSR 531 (E) dated 24vdulyy 2° it, expenditure

o overnment of - Jammu & Kashmir ihall furnish the progress rbp?ﬂ'of Rule 8 of

LOEETE wns UUZatiGh certificate as spedi T ed in cladse {b) of 5'—'b°rUl,e

Central Road Fund (State Roads) Rules, 2014, '}

2 LT G o,
12, The ctanduid design and spocificat un of the works to he proposed sh

Ak g

all follow the

ue = . by the Central
relevant guidelines, codes, Indian Roads C:ngress specifications 3% directed by &

Gevernment and the period of completion >f projects shall be 'aS'Pe"‘SUD'Ru‘e 1 olRUeY
of the Central Road Fund (State Roads) Rulzs, 2014, SR T
13, The expenditure is debitable under the Head 3601-Roads & Bridges-Grants-in-aid to
State Government (Major Head)-Us-Oting Tranie /Gronts 1o S1tes (Sub-Major Head)-
08.108-Grants from Central Road Fund (“inor Head)-01-Grants for State Roads-01.00. 30~
Grante for Croation of Canital Assets urder Demand Ilo.ﬂleM!niSt!’Y.-Uf Road Transport &
Highways for the year 2017-2018.
“ " Yours faithfully,
ks Bdd AR
(Sﬂshi‘:’Kumar Geeva)

lndar Secratary to the Government of India

Copy to: -

1. The Chief Engineer (NH) PWD, Jymnu G Fachnedr,

2. The Accountant General, Govt. :f Jammu & Kachmir,

3. The Chief Controller of Account:, IDA Building Jamnagar House, New Delhi,
4, Principai Director of Audit, Coonomin & Sarncce Minicrriae . AGCR Building, 1P

Estate. New Delhi.

5. The Regional Pay & Accounts ¢ iccr #nistry of Road Transport & Highways, 6"
r!cc:-' Hf_\n.:!'t::'rz S:\d-:\n' qf'i‘"nr‘ \. C|‘3I|J'I.!ﬂ1i|

Section Officer, WEkA Section, A3 : ;

. Regional Officer, MORTEH, Chidigarh. ¥ A A}A

i gle]
/" o
(Sushil Kumar Geeva)
Undor Qhr‘ﬂ_\t:_\ryl G

tothe Govarnment of Indin

it

Copy also to:

1. P57 05D to Hon'ble Minist::r (RTkH).

2- CE lplﬂnning] / CE {2'"' /o / fiEi lI'li'u'F & Mbecuon / Guard Foldcr.

(Ghanshyam Meena)
Section Officer
Tel:011-237165%8

24
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P.W.D (R&B) KASH‘ ’F R

‘"‘ ,gA" T g G S
PRELIMINARY PROJECT REPORT
for

. Construction of Handwara - - Bungus
Tourist Corridor ( PRASE -15%)
Length = 29.00 K.M 2-Lane

PROJECT COST = Rs. 20,00 Crores

Executing Agency
R&B Division Handwara

rl

. P2
ANNEXURE-R-II

-f-25

24

File No. PWD-LIT/46/2024-05-PWD R&B DEPARTMENT (Computer r No. 7426557)
Generated from eOffice by Sanjay Manhas, SM-AD- Fmst ASSISTANT ANT DIRECTOR, Forest Department of n 11/03/2026 01:52 pm

e —

k JK Hi-Tech Engineers, Rudi Culuny, Wheojpora Ser. Phe wivie-23 UV‘J‘J)


ANNEXURE-R-II


. 26
//. \'\\}\ )
&x‘ 668

Sy
; lr R ¢ o k
; e o aomy

Government of Jammu and Kashmir
Department of Forest, Environment & Ecology
] Civil Secretariat, Jammu f Srinagar.
¢ www jkforestadm. nic.in

Subject:- Use of 14 Ha. of forest land for construction of road from Handwara to
Bangus Phase 1™ by PWD (R&B) in Langate Forest Division,

. o ittee held on
(\;)‘ Reference:(i  Minutes of the 102™ meeting of the Forest Advisory J\’g;(nr?;::fzd by the
%\ 06.09.2017 under the Chairmanship of Chief Secretaryde No. PGCFIFCA
v Chief Conservator of Forests/Nodal Officer (FCA) vi .
2450/4143-63  daled: 12'09'231;}1 (o 03.40.2017
(ii) Cabinet Decision No. 178/11/2 date Rt y 07.2019.
(i) State Administrative Council Decision No. 189/19/2019 dated30

K}J“)/
Q‘° Government Order No:-3%!I-FST of 2019
VAR Date d- 9y -09-2019

Sanction is hereby, accorded to the use of 14 Ha. of forest land for
constructicn of road from Handwara to Bangus Phase 1% by PWD (R&B) in Langate
Forest Division with the following particulars subject to the terms and conditions appearing
hereinafter to the Forest Depariment:-

Details of the Proposal: ,
1. | User ;Agency/Applicant PWD (R&B) Kashmir

1 2. | Location Compitt.
2,3a,3b,4,56,10,11,12,13,14,
k/bf\ 1 15,16,24,25 26/Rajwar
’ bvd,tw‘. Range - Rajwar
'J; ﬁ:’ B!ock . Handwara
W o : Division : Langate Forest Division
\ ?f’ | District ~ : Kupwara.
< - F" Objective The road will convert the destination
into major tourist attraction as Guimarg
Lo and w}th much widen meadows and
% c1 . vast majority of flora and fauna. The
- A | road will benefit population of 80,000
people.
4. | Salient Features of the project: )
| Total Length of the road 35.50 Km.
I ’ Il Lep_glh of the road throug'h Forest land | 28000 Mtrs.

N y&% =
M@'L B "K
--__mg/_,-\ 7, I N |
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Width of the road

Therefore forest

——

P\.rea proposed for the Muck disposal
sites on Forest Land

—

\and required for roadA h

T otal forest area involved in the
PIUMERR MR

Vil

114 Ha.

5.00 Mtrs.

‘
- — b o e i i S e

14 Ha.

Ni The PWD Department has |
given a certificate that the
alignment of road from Handwara

to Bangus phase 1% by way of
earth work in cutting and filling as
such no surplus muck disposal site

is required.

VIl | Fratection waork

The User Agency shall provide the
protection on the forest land by

retaining walls and crush barriers
as given in the DPR.

5. \Crop Density of the area

Very Dense

e
SR

a | Whether the forest land proposed to be

used for non forest purpose forms part of
a natural reserve, national park, wildlife
sanctuary, biosphere reserve or forms
part of the habitat of any endangered or
threatened species of flora and fauna or
any area lying in severely eroded
| catchment.

No

b

. Whether the use of any forest land is for
agriculture  purposes  of for the
rehabilitation of displaced persons.

No

c

Whether the Principal Chief Conservator
of Forests had certified that it has,
considered all other alternatives and that
no other alternative in circumstances are
feasible and that the required area is the
minimum needed for the purposes, and,

Yes

Whetther the department or authority
requ isitioning forest land for non forest
uses: undertakes to provide at its own
cost acquisition of an equivalent area and
afforastation thereof.

The User Agency requisitioning
forest land for non-forest
purpose has not undertaken to
provide cost of acquisition at its
own. It has however agreed to
provide cost of afforestation on
double the forest area. Further it

has also undertaken to pay the
NPV as per the Hon'ble

Supreme court directions.
e

7&

27



6. | Number of Troes -~
'JN( I Poles/ S"I’""Qs involva I
= || Species; Trees ~ Poles [ saplings|”
(30-14001)1 & (20-30cm & 10- | (0-10cm) | Total
— a
Deoda.. . — )DVO)_ R “_200"7) _ N
ﬂ« e et e 137 217 175 529
a S ——————— TR v i . b | @ ————— e —— - -e—— ——
| 42 Q2 3R 173
b 267 1 s | 23 321
| Total | | wg | 6 | w2
Net Pressent Value of forest land involved: B
7. \ Comptt.No. | Area Crop | Eco-Value | Rate/Ha Amount
involved Density Class (Rs. In Lac) (Rs.)
(Ha.)
2,3a,30,4,5,
6,10,11,12,1
3,14,15,16, .
24, 14 Very v 9.39 1,31,46,000/-
25,26/Rajwa Dense
\ r
8. 'Compensatory Afforestation for double the forest area | Rs. 28,00,000/-
i.e 28 @ Rs. 1 Lac per Ha.
‘ 9. lCompensation of trees/poles/saplings Rs.53,67,360/-
Rs.1,68,00,000/-

F 10.J' Road siide avenue plantation @ 6.00 Lac per Km.

The User Agency shall pay the amount summarized below to the Forest Department:-

I S.No. I | Component Amount
r i | NetPresent Value Rs.1,31,46,000/-
i, |Compensatory Afforestation | Rs. 28,00,000/-
i, Compensation of trees Rs.53,67,360/-
if. Road Side Avenue Rs.1,68,00,000/-
{Plantation
Total Rs. 3,81,13,360/-

Terms and Conditions:-

1. The proprietary and legal status of forest land shall remain unchanged,

2. The User Agency and /or its contractors will not bring any forest area under their use, other
than ﬁ.le .actual a(ea/activity approved by the Government fdr the instant proposal. Any laxity
or deviation on this account by the User Agency or its contractors will attract penal provisions
of the relavant Acls/legal provisions.

3. The forest land shall be utilized only for the purpose for which it has been indented.,

By
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4 ,
Tho forest fand shatl not ba morgaged, raassigned, Ieased or sub leased by user agency I

| .
| ; . r‘\r;y manner what £o ever to any ofher ngency, -
SFseesy 6 The Uf‘!!r Aqency sholl pay tha amount summarized abiova 1o the Forgst Dopartment
R o User Agency shal pay the additional amount of Ni7V, if so determned as por decision of

tha Honw'bla Suprema Court of India

7.0) The extaction of the treas fpolasisaplings shall ba dona by the State Forest
Cotpotation/Divisional Forast Officor concatnad on the basis of markings adminisuatisely
approved by the Chiel Cansorvator of Forasls, Kashmir, The marking for tran felling wil be
done in consullation with tha uset nqancy and offort shall ha mada n save maximurm number
of rees/polos/snphngs The cast of extraction ghall ba paid by she User Agency drectly foIhe,
agency executing the mlﬂwc(ioﬁ“th?v!!i?'-“i"“ﬁ_"‘“""_’ﬂ!”-!!{cﬁ.ﬁrﬂ-n”—mbf’fwﬂ
totming in tho ahgnment by ?_(‘/’/'u .

I

b.) Tha fundamental rula for marking of trees, enumerated dufing processing of the

isi i 2
proposn's, will be to save maximum number ql trees without comp;:m;ggy\:agzﬁ 'l‘gs
construclion and maintenance of the approved praject structure qqq no tre r; L2 s

siproject  activities other than 5

wil be [elledfcutipruned! lopped for  purpase

approved/sanctioned. ke all
B Thnp User Agency shall construct refaining wallsibreast walls on forest land 810 13K

ian
necessary steps to check soll erosion which may result due to proposed construct

arged from

9 Any damage done fo the forast by' mg U; 2

the User Agency @ 10 imes (he standar rale 0 . toa of 8
10 The l’ornslg Iang ?o allowed for use shall return o the Forest Depariment fre€ ny

encumbrances when it is no longer required by'tt'ne User Qgten;\;am
11. The User Agency shall be respansible for obtaining requisite

f fore commissioning of the praject. ) inet fhe projecs
12?h?g:;rzsal cwi\l remain valﬁi for one year Iand in case the due nrrr\oov'.;TtS:gﬁl:i - ef‘:xc '11 -

summarized above s not paid within the stipulated period the app

have been cancelled:

er Agency of its contractors shall be ch

nces under any other law

By order of the Government of Jammu & Kashmir.

p; Sd/-

: {Manoj Kumar Dwivedi)lAS
: Commissioner / Secretary 1o Government
Foresl, Environment & Ecolegy Department.

No:FST/Land/44/2017 Dated- §4 -09-2019.

Copy to the:- i ;
1. Secretary ta the Government of India, Ministry of Environment, Forests and
Climate Change, New Celhi.
2 Commissioner'Secretary lo Government, PWD(R&B) Depariment.
3 Pnncipal Chief Conservator of Forests, J&K, Srinagar
4 Clief Conservator of Foresls, Kashmit f
5 CCFiNoda! Officer, FCA, office of the PCCF, J&K, Srinagar
& Direclor, Archives, Archaeology & Museurns J&X, Srinagar
7. Chiet Engineet, PMGSY, Kashmir.
8. Officer on Special Duly with the Advisar (K) to Hon'ble Governor.
Q. Private Secretary to tne Chiel Secretary (Chairman FAC).
10.Pv1 Secy. to Commr./Secrelary 1o Government, Department of Foresls, Enviranment &

Ecology
11. Pvi. Secy. to Secretary (Technical) Department of Forest, Envi
12. Government order file { w 2.5 Cs) k.m/nv"onment % Ecology.
Under Secretan overnment

Farest, Environmant &gc ‘}cgy Departmenl.

Government of Jammu and Kashmir
Office of the Principal Chiel Conservator of Forests, J&K
NO, PCCF/FCAR132 /Y1 =34 Dated 10 -102019
C\opy of abwve forwarded for necessary action to the. )
Lig:f Conscrvator of Forests, Kashmir.
2, e sercTtb'} of Forests, Morth Circle, Sopore,
i. gl-“?f- EngnnaFcr. PW (R&B) Department, Kashmir,
S. visional Forest Officer, Langate Forest Division, L

S . angg
v 3+ Escentive Engineer, PWD (R&B) Division Handwarangm.

(Scction '

UE/I:';ZA Section w‘ /\Q\\“
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Government of Jammu and Kashmir
Department of Forest, Environment & Ecology
] Civil Secretariat, Jammu f Srinagar.
¢ www jkforestadm. nic.in

Subject:- Use of 14 Ha. of forest land for construction of road from Handwara to
Bangus Phase 1™ by PWD (R&B) in Langate Forest Division,

) ~ i eld on
ﬂ;»* Reference:(it  Minutes of the 102" meeting of the Forest Advisory bg(";(nr?;:ﬁ(;dhby the
%\ 06.09.2017 under the Chairmanship of Chief Secretarde Mo POCFIFCAY
v Chief Conservator of Forests/Nodal Officer (FCA) vide .
2450/4143-63  daled: 12.09.2017.d o ei03.40,2017
(it} Cabinet Decision No. 178/11/2017 dated 0. 1U. ' 7 2019.
(i) State Administrative Council Decision No. 189/19/2019 dated30.0

K}J“)/
Q‘° Government Order No:-3%!I-FST of 2019
VAR Date d- 9y -09-2019

Sanction is hereby, accorded to the use of 14 Ha. of forest land for
constructicn of road from Handwara to Bangus Phase 1% by PWD (R&B) in Langate
Forest Division with the following particulars subject to the terms and conditions appearing
hereinafter to the Forest Depariment:-

Details of the Proposal: ,
1. | User ;Agency/Applicant PWD (R&B) Kashmir

1 2. | Location Compitt.
2,3a,3b,4,56,10,11,12,13,14,
Xd\ ) 15,16,24,25,26/Rajwar
_' t."édto"i Range : Rajwar
n”-/\: Block : Handwara
’\}n‘ﬂ?/ ' Division : Langate Forest Division
\éfl,’,. - District ~ : Kupwara.
A N J 3. | Objectiive The road will convert the destination
Into major tourist attraction as Gulmarg
00 and with much widen meadows and
'/OV:\ ¢ . vast m'fajor'\ty of flora and fauna. The
4-© | road will benefit population of 80,000
people.
4. | Salient Features of the project: )
| Total Length of the road 35.50 Km.
. L4
I ’ Il Lep_glh of the road through Forest land | 28000 Mtrs

rC @ 5% ,
-"_“3/_\ e %
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y %) =

Width of the road

Therefore forest

——

P\.rea proposed for the Muck disposal
sites on Forest Land

—

\and required for roadA h

T otal forest area involved in the
PIUMERR MR

Vil

114 Ha.

5.00 Mtrs.

‘
- — b o e i i S e

14 Ha.

Ni The PWD Department has |
given a certificate that the
alignment of road from Handwara

to Bangus phase 1% by way of
earth work in cutting and filling as
such no surplus muck disposal site

is required.

VIl | Fratection waork

The User Agency shall provide the
protection on the forest land by

retaining walls and crush barriers
as given in the DPR.

5. \Crop Density of the area

Very Dense

e
SR

a | Whether the forest land proposed to be

used for non forest purpose forms part of
a natural reserve, national park, wildlife
sanctuary, biosphere reserve or forms
part of the habitat of any endangered or
threatened species of flora and fauna or
any area lying in severely eroded
| catchment.

No

b

. Whether the use of any forest land is for
agriculture  purposes  of for the
rehabilitation of displaced persons.

No

c

Whether the Principal Chief Conservator
of Forests had certified that it has,
considered all other alternatives and that
no other alternative in circumstances are
feasible and that the required area is the
minimum needed for the purposes, and,

Yes

Whetther the department or authority
requ isitioning forest land for non forest
uses: undertakes to provide at its own
cost acquisition of an equivalent area and
afforastation thereof.

The User Agency requisitioning
forest land for non-forest
purpose has not undertaken to
provide cost of acquisition at its
own. It has however agreed to
provide cost of afforestation on
double the forest area. Further it

has also undertaken to pay the
NPV as per the Hon'ble

Supreme court directions.
e

7&
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6. | Number of Troes -~
'JN( I Poles/ S"I’""Qs involva I
= || Species; Trees ~ Poles [ saplings|”
(30-14001)1 & (20-30cm & 10- | (0-10cm) | Total
— a
Deoda.. . — )DVO)_ R “_200"7) _ N
ﬂ« e et e 137 217 175 529
a S ——————— TR v i . b | @ ————— e —— - -e—— ——
| 42 Q2 3R 173
b 267 1 s | 23 321
| Total | | wg | 6 | w2
Net Pressent Value of forest land involved: B
7. \ Comptt.No. | Area Crop | Eco-Value | Rate/Ha Amount
involved Density Class (Rs. In Lac) (Rs.)
(Ha.)
2,3a,30,4,5,
6,10,11,12,1
3,14,15,16, .
24, 14 Very v 9.39 1,31,46,000/-
25,26/Rajwa Dense
\ r
8. 'Compensatory Afforestation for double the forest area | Rs. 28,00,000/-
i.e 28 @ Rs. 1 Lac per Ha.
‘ 9. lCompensation of trees/poles/saplings Rs.53,67,360/-
Rs.1,68,00,000/-

F 10.J' Road siide avenue plantation @ 6.00 Lac per Km.

The User Agency shall pay the amount summarized below to the Forest Department:-

I S.No. I | Component Amount
r i | NetPresent Value Rs.1,31,46,000/-
i, |Compensatory Afforestation | Rs. 28,00,000/-
i, Compensation of trees Rs.53,67,360/-
if. Road Side Avenue Rs.1,68,00,000/-
{Plantation
Total Rs. 3,81,13,360/-

Terms and Conditions:-

1. The proprietary and legal status of forest land shall remain unchanged,

2. The User Agency and /or its contractors will not bring any forest area under their use, other
than ﬁ.le .actual a(ea/activity approved by the Government fdr the instant proposal. Any laxity
or deviation on this account by the User Agency or its contractors will attract penal provisions
of the relavant Acls/legal provisions.

3. The forest land shall be utilized only for the purpose for which it has been indented.,

By
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4 ,
Tho forest fand shatl not ba morgaged, raassigned, Ieased or sub leased by user agency I

| .
| ; . r‘\r;y manner what £o ever to any ofher ngency, -
SFseesy 6 The Uf‘!!r Aqency sholl pay tha amount summarized abiova 1o the Forgst Dopartment
R o User Agency shal pay the additional amount of Ni7V, if so determned as por decision of

tha Honw'bla Suprema Court of India

7.0) The extaction of the treas fpolasisaplings shall ba dona by the State Forest
Cotpotation/Divisional Forast Officor concatnad on the basis of markings adminisuatisely
approved by the Chiel Cansorvator of Forasls, Kashmir, The marking for tran felling wil be
done in consullation with tha uset nqancy and offort shall ha mada n save maximurm number
of rees/polos/snphngs The cast of extraction ghall ba paid by she User Agency drectly foIhe,
agency executing the mlﬂwc(ioﬁ“th?v!!i?'-“i"“ﬁ_"‘“""_’ﬂ!”-!!{cﬁ.ﬁrﬂ-n”—mbf’fwﬂ
totming in tho ahgnment by ?_(‘/’/'u .

I

b.) Tha fundamental rula for marking of trees, enumerated dufing processing of the

isi i 2
proposn's, will be to save maximum number ql trees without comp;:m;ggy\:agzﬁ 'l‘gs
construclion and maintenance of the approved praject structure qqq no tre r; L2 s

siproject  activities other than 5

wil be [elledfcutipruned! lopped for  purpase

approved/sanctioned. ke all
B Thnp User Agency shall construct refaining wallsibreast walls on forest land 810 13K

ian
necessary steps to check soll erosion which may result due to proposed construct

arged from

9 Any damage done fo the forast by' mg U; 2

the User Agency @ 10 imes (he standar rale 0 . toa of 8
10 The l’ornslg Iang ?o allowed for use shall return o the Forest Depariment fre€ ny

encumbrances when it is no longer required by'tt'ne User Qgten;\;am
11. The User Agency shall be respansible for obtaining requisite

f fore commissioning of the praject. ) inet fhe projecs
12?h?g:;rzsal cwi\l remain valﬁi for one year Iand in case the due nrrr\oov'.;TtS:gﬁl:i - ef‘:xc '11 -

summarized above s not paid within the stipulated period the app

have been cancelled:

er Agency of its contractors shall be ch

nces under any other law

By order of the Government of Jammu & Kashmir.

p; Sd/-

: {Manoj Kumar Dwivedi)lAS
: Commissioner / Secretary 1o Government
Foresl, Environment & Ecolegy Department.

No:FST/Land/44/2017 Dated- §4 -09-2019.

Copy to the:- i ;
1. Secretary ta the Government of India, Ministry of Environment, Forests and
Climate Change, New Celhi.
2 Commissioner'Secretary lo Government, PWD(R&B) Depariment.
3 Pnncipal Chief Conservator of Forests, J&K, Srinagar
4 Clief Conservator of Foresls, Kashmit f
5 CCFiNoda! Officer, FCA, office of the PCCF, J&K, Srinagar
& Direclor, Archives, Archaeology & Museurns J&X, Srinagar
7. Chiet Engineet, PMGSY, Kashmir.
8. Officer on Special Duly with the Advisar (K) to Hon'ble Governor.
Q. Private Secretary to tne Chiel Secretary (Chairman FAC).
10.Pv1 Secy. to Commr./Secrelary 1o Government, Department of Foresls, Enviranment &

Ecology
11. Pvi. Secy. to Secretary (Technical) Department of Forest, Envi
12. Government order file { w 2.5 Cs) k.m/nv"onment % Ecology.
Under Secretan overnment

Farest, Environmant &gc ‘}cgy Departmenl.

Government of Jammu and Kashmir
Office of the Principal Chiel Conservator of Forests, J&K
NO, PCCF/FCAR132 /Y1 =34 Dated 10 -102019
C\opy of abwve forwarded for necessary action to the. )
Lig:f Conscrvator of Forests, Kashmir.
2, e sercTtb'} of Forests, Morth Circle, Sopore,
i. gl-“?f- EngnnaFcr. PW (R&B) Department, Kashmir,
S. visional Forest Officer, Langate Forest Division, L

S . angg
v 3+ Escentive Engineer, PWD (R&B) Division Handwarangm.

(Scction '

UE/I:';ZA Section w‘ /\Q\\“
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N o GOVERNME F JAMHIU & KASHMIR
s OFFICE OF THE PR. CHIEF RVATOR OF Fonesrs (WILDLIFE)I
CHIEF CWILDLIFE WARDEN exure-A -4

| ANNEXURE-R-IV '
Tho Commissioner / Secratary 1o Government

f Forest, Ecology and Environment Department
- Civil Secretariat, Srinagar
No: WLP/Logal-Km/2025/ 24 Date: 16.10.2025

Subjectt  OA. No. 163/2024 (1A. Nos. 30512025 & 436/2025) titled Rasikh Rasool

. . Bhat Vs Government of UT J&K & Ors.
eference: z;x:ro zgf;im communicaion No. FST-LiU97/2024(7420212) dated
.10.2025, '

Madam,

With reference to your above cited communication regarding the subject, it is
submitied that the order dated 22/08/2025 issued by the Principle Bench of the Hon'ble
National Green Tribunal (NGT), New Delhi pertains to the violation of environmental
norms in the execution of the work on Handwara - Bangus Road Project in Rajwara
Forest Area of Kupwara District. The said area is under the administrative control of the
J&K Forest (Territorial) Department, falling in the Forest Division Langate and no
Wildlife Protected Area is involved in the said project area. Furthermore, the said proiect
does not require any wildlife clearance as per the FCA Rules. -

Hence, submitted for kind information and further necessary action, please.

Yours faithfully

(Sah\k ey

esh Rai) IFS
Principal Chief Conservator
of Forests
; Chief Wildiife Warden, J&K(Wlldhfe) &

Copy for information to the:
1. Regional Wildlife Warden, Kashmir.
2. Wildlife Warden, North Division, Sopore.

33
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rated from eOffice by Sanjay Manhas, SM-AD-Forest, ASSISTANT DIRECTOR, Forest Department on 11/03/2026 01:52 pm
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GOVERNMENT OF JAMMU AND KASHMIR  ANNEXURE-R-V

CONFIDENTIAL
IMMEDIATE

Subject: Modification of Cabinet Decision N0.31/03/2014 and approval for
jssuance of Government Sanction order for use of forest land for
non forestry purposes where whole/partial compensation amount is
pending for payment by indenting agencies.

Statc Admipistrative Council Decision No. 189/19/2019 _ Dated: 30-07-3019

Memo.

1 am to convey herewith the decision of the State Administrative
Council (SAC) on the above subject, as quoted below:

Proposal approved.

Copies of the Government Orders / instructions, if any, issued in this
behalf, may be sent to the General Administration Department for record.

2

(B. V. R. Subrabhmanyam)
Secretary to the
State Administrative Council

Commissioner/Secretary to the Government,
Department of Forest, Environment & Ecology.
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Government of Jammn & Kashmir (UT)

District Mineml Office Geology & Mining Department Kupwara
emnil-dmolmp@pmail.com

Tel, No: 01955-253572

--------------------------
----------------------------------------------------------------------------------

DISPOSAL PERMIT

Permit No: 175

ali :-06-01-2024
Dated: 01-01-2024 Valid Upto

Subject: Construction of Bangus road phase 2nd KM 10th-17th

Ministry of Environment Forest and Climate Change (MOEFCC) Notification vide

Reference: 5.0 1224 (E) Dt. 28th March 2020.

Order

i for providing of GSB for
Executive Engineer PWD (R&B) has communicated : 0 :
zvxgceurf?:: of bangus road phase 2nd KM 10th-17th vide his office letter No: 7215- 18 dated

-10-2023. _ ‘
:Shleor:aosz?’Executive Engineer R&B Handwara has communicated for extension of perm t

vide his office letter No: 8198-59 dated: 20-10-2023

i i icatéd the feasibility of the site
utive Engineer I&FC Handwara has communica : i
ro’:‘ :?éﬁzsoﬁﬁ: material from Nallah Talri at Chalpora near playground vide his office letter

No: 4103-06 dated: 30-12-2023

Whereas the Area Incharge Handwara has physically inspected- the applied area _and
certified the availability of material to be removed by the applicant.

i i i = 28th March 2020,where
C has issued a notification vide 5.0 1224(E) date:d . !
m::?: i;ﬂii (IX), Dredging and de-silting of dams, reseryoirs, weirs, barrages, rivers
and canals for the purpose of their maintenance, upkeep and disaster management have
been exempted from requirement of Environmentai Clearances.

Keeping in view the nature of the work and time bound desiltation of the nallah,
under Rule 56(2) (1) of the-J&K Minor Mineral Concession, Storage, Transportation of

minerals and prevention of illegal mining rules 2016, Disposal Permit is yereby granted in

favour of Executive Engineer R&B Handwara through Jk Construction Company for
removal of 800 Mts N/Mukh from Nallah Talri at chalpora near playground, in consideration
of payment of Rs. 26,520.00 (Rupees Twenty Six Thousand Five Hundred and Twenty only)
on account of advance Royalty and TCS applicable vide G.R No:1082062 dated:01-01- 2024

Subject to following terms and conditions:

* The Permit Holder will

. %:d control of pollutio

take all precautions for the protection of the environment
ns while removal of mineral at the site.

© permit holder shall utilize One JCB for extraction of the river bed material,

36
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+ The material so removed from (e e |
except the allotted projects ang o 1o 12 MOt Supplid ¢
nd n ' e ooy other o
e The Permit Holder will allow the E::}é(l)“ll)c 1:_Jml for comrm:r(,Ia! r:::(;‘::{'_,nr_‘/ or firrm
Geology & Mining DEPLL. 10 Inspact Chc\gli .',m:t angi the officers of u{;»!i)n
stages Including 1 transportation, -t " MU N Hinor inceaf 1 g
The extraction/lifing of bed material be time 1 .
A 2 bound Le, 09:00 A4 1o oe.
The Permit Holder shall abide by the pravisions of Minas & 14; |0 i
ion) Act 1957 and ire under besidos Jop o ZoPme
and Regulation) and rules made there under besides Jgy r&ﬂnirl\q?&r:;m

2016.
Surrender this permit in original o this department after dispatching last

consignment within a weeks' time.
. The process of extraction shall be restricted to a depth of 01 Mtr only, The permi
Holder shall be strictly governed by Rule 60 of J&K Minor Mineral Co\l{\'cesstuo?ﬁ'm‘t
Transportation of Mnne(als and prevention of illegal Mining Rules 2016 failure of
lapse/irregularities found during inspection shall be deemed to

compliance/ any
cancellation/Withdrawal of Disposal Permit without assigning any reasons forthwiith.
Stocking of the extracted material is strictly prohibited.

Mechanical screening of the extracted material is strictly prohibited The Department

shall not be responsible for any third party Claim.
The validity of the permit shall be up to expiry of due date or consumption of the

material, whichever Is earlier

No: DMO/Kup/DP/23/ 2289-9¢ -

Dated: 01/01/2024 X .
' V(’éeolog’)?é:ﬂiﬁ
Kupwara

Copy to the:

o Deputy Commissioner Kupwara for favour of information please.

o Joint Director (K) Geolegy & Mining Deptt Srinagar for information please.

« Ex. Engineer R&B Division Handwara for favour of information and with the remarks
that all dues except cost of material has been collected from the permit holder.

« Executive Engineer I&FC Division Handwara for favour of information and necessary
action please.

» Tehsildar Handwara for favour of information please.

» Station House Officer Handwara for favour of information please.

. A}Eea Incharge Handwara for information and necessary action.

‘ Offﬁgnmstéuchon Company for information and compliance.
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l)lslml Mineral ONCE tieolopy & Minng Depienent K
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p1SPOSAL PERIMIT

permit No: 1106 |
Valid Uplo:-10-11-2673

Dated:- 19-10-2023 ' ,
Subject: Construclion of llnngus road phaso 2"" K1 10t -4 7m

Ministry of Envhonmc: W F onc..t ant! ! limale ChﬂﬂJL (MOLFCC)
01224 (E), Dt 28"' March 2020.

Relerences
Notification vidc S.

cd for pfmhﬂ-’lg .;f GSB
C

R&B) has commumcat
fr ce, lettcr No 721;— y

Whereas Executlve Engineer PWD (
i KM 10“' 17"‘ wde has 0

for exccution of bangus ! road phase

18 dated: 12-10- 2023 -

Whereas Executive Engmeer I&FC Handwara has commumcated the feas;bmty of the ,
alte the tune of 2000 Mts from.Nal;lah, Taln (Suitanpora to T

site for lifting of the material,
vnde hIS off ce letter NO: 3022, 23 dated‘ 19—1u-2023 ‘
ge Handw;r'av f J:ca.tyluspectedthe apphed area and a ,'i, "'_' o

Whereas. the Ar;:a Inchar

~ certified the avalisbility | oF mafenai to be, removed by the applicant..” 5

. Whereas MOEFCC has Issued a riotifi Catlon vide S.0- 1224(5) dated: 28"‘ March 2040

* where under in Appendix. (1X),. Dredging. “and de-silting’ of dams,’ TeServoirs; Weirs,

. barrages, rivers and canals for the purpose of their’ malntenance upkeep and élSGStEll'

management have been exempted from requurement of. Enwronmental Ctearances
Keeping in view the nature_of the -work ‘and. time: bound. desultataon of tne-

under Rule 56(2) (i) of.the “J8K_Minor: Mineral: Cc Ace
oncess
Is and: prchnuon of cession,: Storage,

nallah ,
Transportatfon of minera 1 !Hegal mining. tules: 2015 Dtsposal Sy
favour of Executive Engineer. R&B Handwara through-

;f(sr(r:mt is hereby granted in
onstruction Company for removal, of: 2000 Mts. N/
Mukh in
sgzérlﬁntoog étz 66,300.00 (Rupees S:xty Six Thousand and Three hﬁ?xrdifde ;:r?‘or)\ g { S
ance Royalty and TCS apphmble vide G. R No: 1076729 dated lé 10n S

2023 :
Subject Tt:]) following terms and condmons
e Perm '
it Holder will take  all* precautfons for the. protectton: of the*'"'

environm
© The matc(rzsgf :2 c:ec'ontrot of polltions while femovel of mineral at the site. *
firm except the allo&?cied from the site is not supphed to any other agency or “x.;
*  The Permit Holder will projects and not to be used for commercnal gency or o
gtf g;orogy & M'”'”;"Dea;i't?wtéﬁg Executive Staff and the officers of tfu:rgzﬁt :
' The eittatgétjcjndud'”g its tranSp;rii:‘tllonChGCk 2 medsure the Mlnor Mmer 3'5
PI nflifting of bed matenal be tlme bound Ie. 09 00 IM 05 00 ':';2;
. \ IO SRS

‘. .

) Y e TR SHwE
e . -t & ‘e, : .}._,.;jfnh,- l.\



The Permit Holder shall abide by @8] provisions of Mines & Minerals

(Development and Regulation) Act 1957 and rules made there under besides
J&K mining rules 2016.

Surrender this permit in original to the department after dispatching last
consignment within a weeks' time.

The process of extraction shall be restricted to a depth of 01 Mtr only.

The Permit Holder shall be strictly governed by Rule 50 of J&K Minor Mineral
Concession, Transportation of Minerals and prevention of illegal Mining Rules

2016 failure of compliance/ any lapse/irregularities found during inspection,

shall be deemed to cancellation/Withdrawal of Disposal Permit without
assigning any reasons forthwith.

Stocking of the extracted material is strictly prohibited.
Mechanical screening of the extracted material is strictly prohibited
The Department shall not be responsible for any third party Claim.

The validity of the permit shall be up to expiry of due date or consumption of
the material, whichever is earlier.

)
e 023
No: DMO/Kup/DP/23/ 23 6o -6F District Mineral Officer
Dated: 19/10/2023 eology & Mining Deptt.
Kupwara.
Kupwara
Copy to the:-

O Deputy Commissioner Kupwara for favour of information please.

O Joint Director (K) Geology & Mining Deptt Srinagar for information please.

O Ex. Engineer R&B Division Handwara for favour of information and with the
remarks that all dues except cost of material has been collected from the
permit holder.

O Executive Engineer 1&FC Division Handwara for favour of information and
necessary action please

O Tehsildar Handwara for favour of information please.
O Station House Officer Handwara for favour of information please.

O Area Incharge Handwara for information and necessary action.

o JK Construction company for information and compliance.
O Office file

(3 scanned with OKEN Scanner
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Vall Upngs.yp,.12-2022

permmt No: 153

Dated: 28-11-2023
) V.M 10th-17th

Subjact: Construction of U.lngur roid ')h.l'(.' ne
rest and Lilmdlc Chiriye (140-”(!‘7 ’,’i”‘_’r)',,l',l S

Reference: 2 linistry of Cnvironmcnt Fo
0 1224 (€) Dt, 26th March 2020- |

L e Order ,
has commumcateu r(,, F’fwldtr,g < o
Zda'f.ﬁCi

Whereas Execulive Englneer PWD (R& )
execution of bangus road phase an KM lOlh 17“’ "'de h's omcr. lettu ' 0,72 15
Handmara has communicated for V/fuuon Of P‘J i 44

12-10-2023.
Whereas Execulive ::ngmecr R&B
d 20 10 ?023 ,

his office letter No: 8193 99 date
er !&FC Handwara ha

Whereas Execuuve Engme

for lifiing of the material from Nauah Talri at
dar°d 19-10-2023 [ Sk e
andwara has ph ys:callyf-lnapect"d-' the oppu
byth e applicant. i A

whereas the Ared Incharge H
ceriified the availability of matenal to bc remove
whereas MOEFCC has 1ssued a nonrcab ori v:de s. O 1224(E) ated‘za ‘Ma
under in Appendix (1X), Dredging and de-srltmg of dams;. reservoirs Vieirs, barrages, fivers:. -
and canzls for the purpose of thelr ma: intenance;. uokeep and ‘disaster: managcnqqrgg_hgv- £
been exempted from requzrement of Enwronmenta! Uearances f ot e
Keeping in vlew the nature of the wark Ei;ld time bound desntatnon of the nallah
under Rule 56(2) (i) of the J&K Minor aneral Concessuon Stora ge, Transporratmn of:
minerals and prevention of legal mining rutes-2 2016, Disposal Permlt s herpby grantad ln
favour of Executive Engineer. R&B Handwara througl Jk Constr.:rﬁnn e omnanv for rf—moml
of 4962 Mts N/Mukh in ¢ consideration of payment of R 85 00 (Rupees One Lac Sinty
Five Thousand Four H Hundred and Eighty Fi Five only) on account of i ‘ acvance Royal
aoplicable vide G.R No: -1080812 daled 28 11 2{)23 :
Subject to following terms and coanuns, S
prccautfons for the protection 0
t the. sst
ther agcncy or F rm

« The Permit Holder le take d”
and control of pollutions while removal-of mineral @
is not supphed toa
mercial purpose

« The material so removed from the site
except the aflotted projects and not to bie used for CO”‘

$ commumcated the feaemmr/ of the site
pobighat vide, his affice. fetter Ho: 30 22‘7«

«‘sg aﬁd_ :

rch 2020 v.here S

f t'he enviton?nent 1" ok

b/and CS '




, The rermil Holdge
Geology & MI’;“:I: rI'WI" allow the | m-;ﬁiﬁ;ts Aol aned the offic e
stages including II Yopll, o nsport, Che K and meastiee th rr-. of the: Degnt ©f
The l?‘*ilhnllnn,i’ll s transportation. Anor Minerats of
+ P i l“““] “r ¥ ¥ v i I" | "

The Permit Holde bod material he tim wune Lee 09:00 ap

and Regulation) .-’\r shall ablle by the provisions of Mines & Minr-:;” e 1A N
2016. cl 1957 and rules made there undoer hesides A8 (Dewpelop™
surrender thi % 1 mining rules
- . : 15 permi ) . - ) afie
%’”Slgnmcm ‘-"-’I'thin“': 1:::1:”-“:71;:1[0 Hres department after dispatching last

1e process of e a wecks' time.

x 3 .
Holder shall be strtiraﬁmn shall be restnctgg t? ;'&[Le&t.h of 01 Mtr only. The
compllance/ of Minerals and prevention of I!Iegz_al Mining Rules 2016 failur® of
cancellatio ar?y Iapsefirregularities found du_rlng inspection thall be deerne o
et n/Withdrawal of Disposal permit W|th0_l-lt. assigning any reasons thwiths
o g of the extracted material IS strictly pro_hlblted. .
echanical screening of the extracted material is strictly prohibited The pepartme”
n of the

shall not be responsible for any third party Cleim.
to expiry of due date or consumptio

« The v{:llidity of the permit shall be up
material, whichever is earlier
W
Authbrized Officer

perrnlt

No: DMO/Kup/DP/23/2390 2-09
Dated: 28/11/2023.
District Mineral Officer,
Geology & Mining Deptt
Kupwara
Copy to the:
mmissioner Kupwara for favour of information please.
r for information please.
th the remarks

1. Deputy Co |
tor (K) Geology g Mining Deptt Srinaga

' of information and wi
it holder.

2. Joint Direc
3. Ex. Engineer R&B Division Handwara for favour
f material has been collected from the perm
for favour of information and necessary

that all dues except cost 0
4. Executive Engin€er [&FC Division Handwara
action please.
Tehsildar Handwara for fav
Station HOUSE Officer Hand
Area Incharge Handwara for in
JK Construction Company for in

Office file

our of information please.
wara for favour of information please.

formation and necessary action.
formation and compliance.

WWooNOYU
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Pormit Not BG
Dated: 22.07.2023 Valld Up

108+ 02.00.2073

subjoct: Connttuction of ront trom Hantwara to Bangun Phane 2

Relerence I Lotet from Execullvo Enginoor (RED) divislon Handwara vide M.
13452-50 dated; 11.03.2023

Order

Dvislon Handvard has requesicd for
{ road from Handwara 10

Whereas Exccullve Enpgineer R&B
11-02-2023

providing of sub-base molerinl (GSB) for construclion ©

Bangus Phase 2™ vide his office leller No:- 13452-56 dated:

Whereas the contraclor Abdul Rashid has subconlraclcq the projeclulq

IMohammad Altal Bhat Slo: Ghulam Wohidin Bhat Rfo: Langale vide his letter o
JKRCC/ON/AM/1159 dated.01-04-2017

; ! ~ L

Whereas MOEFGC has Issued a nolification vide S.0 1224(E) dated 28" Aacch

2020, whete under In Appendix (IX), exlraction or soureing of borroving of OrdinaTy

carll] for the linear projects such as roads, pipefines elc. Have been exemptec frem

requirement of Environmental Cleatances.

orks of emergent natu

execulion, under Rule 56(2) {i) of the JSK Minor Mineral

Transportalion of minerals and prevention of illegal mining rules 2016,
d Altaf Bhat Slo: Ghulam Mohidin Bhat

is hereby granted in favour of Mohamma

Rlo:Langate for removal of 2000 Mts of Mukh {GSB) form Maratgam (land vide

khasra No:576) in consideration of payment of Rs. 66,300.00 (Rupecées sixty SiX
account of advance Royalty, Application Fea and

thousand thiee hundred ty only) on
TCS applicable vide G.R No:0916006 dated:22.07-2023

ferms and conditions

re and their {ime bond
Concession, Siorage.

in view lhe Govl. w
Disposal Permit

Keeping

Subject to following
“ The Permil Holder will take all precautions for the protection of the environment
and control of pollutions while removal of mineral al the sile.
d from the site is nol supplied to any olther agency of

The material 50 remove
and not to be used for commercial purpase.

L ]
firm excepl the allolied projecls
. The Permit Holder will allow the Executive Stalf and the officers of the D
. : - opit
of Geology & IMining Deplt. to inspect, Check and measure the Wi et
a1 all slages including its transpottalion. e hlinor Minerals
. The exiraction/lilting of bed material be time bound i.e, 09:00 AM 1o 05:00 PM

A

Disirdet 2 !;:MEﬁ?}ftcéy
chh::r & Moy Deply,

- Jupeara
‘
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The Permit Holder shall abide b ol
(Development and Regulation) Act J'ZIﬁ'?ﬂiL”ﬁfaﬂ tr!:d oL g' Tﬂe'fals
J&K mining rules 2016, ere under besides

gurrender this permit in original by thi ; -
= nsignment vihin a weeks' ?ime. y this department after dispatching fast
The permit Holder shall be strictly governed by Rule 00 of J&K Minor Mineral
Concession, Transportation of Minerals and prevention of lllegal Mining Rules
2016 failure of compliancef any lapsefirregularikes found rining inspection
shai_\ be deemed 10 canceﬂaﬁonnﬂﬁlhdrawnl of Disposal Permit without
assigning any reasons fotthwith.

\Work shall remain closed on Sundaye.

Stocking of the extracted material is strictly prchlbited. i
Mechanical screening of the extracted material 1S strictly prth!lEd
The Department shall not be responsible for any third party Claim-
>
uthorized Ofgcf?r r
i ' ce
No: DMOKup/DPI231/290 - A6 District Mineral O
Dated: 22-07-2023 Geology & Minind Deptt
Kupwara
Copy to the:
ur of information please.

O Deputy Commissioner Kupwara for favo
o Joint Director (K) Geology & Mining Deptt Srinagar for info
o Ex. Engineer (R&B) Division Handwara for favour of informa
o Tehsildar Handwara for favour of information please.

o Station House Officer Handwara for favour of information please.
o Area Incharge Handwara for information and necessary action.
© Mohammad Altaf Bhat S/o: Ghulam Mohidin Bhat Rlo/Langate

and compliance

o Office file
o Tehsidar Handwara for ravour of information please.

o Station House Officer Handwara for favour of information please.
o Area Incharge Handwara for information and necessary action.
o JK Construction Company for information and compliance.

o Office file

rmation please-
tion please.

for information

(¥ Scanned with OKEN Scanner
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Pormil Nor o RS . DISPOBAL PN
Dateu: 20-05.202) “t:[ Yalli Uy 1o 11052073

Subjeel: G
vhjeets Gonatrnetion ol rond from Handwara to Bangos (a0 2~

Reloronen | \.nlu‘n T Exoeutive Enginoat (RAR) divialon | landoro uldar 110
VJA52.50 datod 11:03.2023

Ordor

Wherens Exeeulive B ) . . roguested for
gihoer R&D Dvislon Handwarn  has :
%\ovldmg ol sub-basa materlnl (G5B) for conslruction of road frof Handuatd 10
angus Phase 24 vide his olfico lellr No:- 13452:56 datad; 11-03-20%3

Whoreas lho conlraclor Abdul Rashid bas suhconlracted o p ,-g;;cﬂ”g?
Wohammad Altal Bhat Slo: Ghulam Mahiidin Bhat Rlo: Langato vide Dis JosIrEEts
JKRCCIOMIAM/1 159 daled:01-04-2017

Whereas MOEFCC has issuea a nclification vido $.0 1224(E) dated 267 Ma"’h
2020. where undar in Append:x {1X). axiraction or Sourcing Of borrewang of ordinary
carth lor the lincar projects such as roads, pipelines elc. Have been exempted (oM

requirement o! Environmental Cleatances

Keeping In view the Goul viurks € smergent nature and ten tune o2nd

exesution, unter Rule 56(2) (1) of he JEK Klinor tsineral Concessian, Storage,

Transponaton of minerals and preventen ofillegal miming rules 2016, Dispesal Permit

is hereby granted in faveur of Mahimmad Allaf B8nat Sfo: Ghulam Liohidin 2hal

Rlo:Langate for removal ol €03 Mis of Liukb (GSB) form Maratgam (land vide ®hasta

Na:576) n considaralian of payment ol Rs. 26.520.02 {(Rupres Twenty Six Thousand

Five Aundred and twenly onlys un aczount of atvance Royally, Apalication Fee and

TCS applicabla vide G R No-041£951 galea 20-05-2023

subject 1o followang l2rms and conditons

I, e Pemmt Heloe: wall 1ake all precautions for the prolection of the environmant
and controt of pollulions while removal of mincral at the site. :

I The matenal so semoved from (e sile is notl supphizd o any other agency or
firm excep! the allcied projecls and not 1o be used for cemmarciol purposé.

. The Permit Holder val allow the Expzutive Stall and the officers ol the Deptl
of Geology & 1Arng Deptt. 1o inspact, Chack and measure the Minor Mmera\s.
ut all stages ndluding 5 franspoialion.

V. The extractionfifing ol bed malterial be lime bound Le, 02:00 ALl to 0500 P

v.  The Penmil Helder snall abide by the provisions ol Wines & Ninerals
(Development and Regutalion) Act 1957 and rules made there undar ims"tdes

JEK mining rules 2016.
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ador this pemut i i
ganoudor TS _pormit in o gl i 'gy alment after dig by Do
“ﬂﬁ'ﬂ”"“”"l wilhin a wonbs' ime

1he permil Holder shall be striclly pmvey, 4 by Hulo 60 af JAV 1 teor e ol

concossion. Transportation of Minerals gpg provention of lkery i Aeceg 180

2016 faiture of compliancer any I'IP:I"mlhi"!ldllthl‘i found dur g an l

shall be doemed to cancellation Withdrgwal of Disposal 1'crmit al ol
assigning any reasons forlhailh

Work shall remain closed on Sundays.

i Stocking of the extracted material is slrictly prohibited. | |’
x  Mechanical screening of the extracted material is strictly prof”" :

xi  The Department shall not be responsible for any third party ¢!

No: DMO/Kup/DP/22/ S¥T7)- 1N
Dated: 20-05-2023

C”p;mn?;ty Commissioner Kupwara for favour cf information pleastﬁién e
- © Joint Director (K) Geology & Mining Depit Srinager fnr informa e,
o Ex. Engineer (RAB) Division Handwora for favour of informatio
"' o Tehsidar Handwara for favour of informalion please. .
5 'StaﬂmHumEWHarﬂwarafnrfavwmmfurmhanp?n :
. Incharge Handware for information and necessary action. o information
! g 'ﬁ:haammad Altaf Bhat S/0; Ghulam Mohidin Bhal Rlo:Langate
L.eeo o and comphance P
“-... 0 Office fle .

T

=
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ANNEXURE-R-VI


Latitude: 34.403956 (44
Longitude: 74.193376
Altitude: 1628.0£6.35 m
Accuracy: 7.0 m

Time: 07-02-2026 12:50 e ohe s _
Note: zachaldara bhenipora road p . . Powered by NoteCam

—



ANNEXURE-R-VII


Yo o H= PN (W :
Latitude: 34.403999 Pz o &
Longitude: 74.193261 o
Elevation: 1674.1216.66 m * = <&
\ccuracy: 9.0 m .
TINEROMIZD026 12:51 B9° oo
Note: zachaldara bhenipora road dOWHE



ANNEXURE-R-VII


Latitude: 34.403974

Longitude: 74.193286

Elevation: 1674.1246.72 m
Accuracy: 8.0 m

Time: 0/7-02-2026 12:52

Note: zachaldara bhenipora road
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Latitude: 34.403897 (-
Longitude: 74.193276
Elevation: 1677.42+5.56 m
Accuracy: 5.617 m

Time: 07-02-2026 12:55 _
Note: zachaldara bhenipora
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Latitude: 34.403868 (-3
Longitude: 74.193279 :
Elevation: 1674.12+7.13 m -
Accuracy: 278.7 m &
Time: 07-02—2026 12:52 5y
Note: zachaldara bhenipora @
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e

L.atitude: 34.403985 (_34

Longitude: 74.193257 S
Elevation: 1668.61+6.36 m = =8
Accuracy: 9.0m ) - -
Time: 07-02-2026 12:51 &

Note: zachaldara bhenipora
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N ANNEXURE-R-IX

o < ?
< N\ > ~
LA oY
‘ . VP
Government of Jammu and Kashmir

OFFICE OF THE EXECUTIVE ENGINEER Ré&.B DIVISION HANDWARA.

Sng

Sno Name of work | District | Division | Sector | Bridge Road | Length Temporary Permanent restoration Cost
Damaged Restoration cost

Copy to the:- ( z ["f 1&“
1. Assistant Executive Engineer R&B Sub-Division Handwara/Rajwar for information@— m'”"’ oM "P Ak
' 45 "f”?'- ek, 7-;1.9-0 % ";hF'Cn y J £ “Ppreas Ao P P Ay

N 277/!7/7{;.““)7
0. . _
O §27-08-225 | \r)\“”\wg &%\‘9 ‘%.P
I SRS
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O


ANNEXURE-R-IX


~-5%8
700 e

Name of work District o . Temporary
1stric Division Sector Bridge Road |Length Damaged Restoration cost

Restoration of wing wall of minor brid

1 ridge on

wader payeen to Tand mohalla road kupwara handwara bridge bridge 10m 5

2 Restoration of HZN road Km 17th kupwara Handwara road road | 30m \ 5

3 acketting of culvert on HZN km kupwara Handwara Bridge _ Bridge \ 4m \ 5
Restoration andv 8ed protection of minor ; ‘

4 Brid = bridge bridge 12m 8

PR S—— > kupwara handwara B8
= Rzjpora shartpora kupwara Handwara road road 100m | 15
6 bzderkali road kupwara Handwara road road | 3m \ 7

-‘\“-,b:\

Ny-212 . - s
0. ; 5 |

o0 |bb o
AL e ST A
©1 A B et
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ANNEXURE-R-X

P-n

Office Address
URL Address: www.jkforest.qov.in

Srinagar Office @ Forest Complex, Shickh | phone: 0194-2483937
Bagh.Lal Chowk, Sgr-190007 | ; E-mail: pcef for-jk@nic.in
Jamimin (Mfice :Forest Resource Mgmi. Centre, Phome: M191-1511909 lawpecfjkforest@gmail.com

Narwal Jammu-180006

f"ﬂm Jammu & Kashmir Forest Department
;.‘:(i Office of the Pr. Chief Conservator of Forests &HoFF

Government of Jammu & Kashmir

The Commissioner Secretary to Government,
Department of Forest, Ecology & Environment,
Civil Secretariat, UT of J&K, Srinagar.

No: PCCF/LivV420/ K8 23— 4 6 Dated: § .02.2026.

Subject: O.A No. 163/2024 titled Rasikh Rasool Bhat and others V/s Union

Territory of J&K and Others.
Ref: CCF (K)/LO/2026/79-82 dated 02.02.2026.

Madam,

Regarding the subject and reference cited above and in response to your
communication dated 19.01.2026, I am directed to forward herewith the point wise
reply/response in light of the directions dated 13.01.2026 passed by the Hon’ble
National Green Tribunal, New Delhi in the above captioned matter, for favour of
information and further course of necessary action, at your end, please.

Encls: A/A.

b

0Gl\0
(Ajaz Ahmad) JK?&\S.

%onnel Officer
Copy to the:-

©1 . Chief Conservator of Forests, Kashmir for information. This has reference to their letter
referred to above.

e & .an-s?n*ator of Forests, North Circle, Sopore for information.

o3~le§10nal Forest Officer, Langate Forest Division, for information and follow up
in this regard.

G Scanned with OKEN Scanner
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Government of Jammu and Kashmir, A
OFFICE OF THE CHIEF CONSERVATOR OF FORESTS KASHMIR \%ﬂj&
Office Address: Sheikh Bagh Forest Complex Srinagar - 190001 A 4/

Tel No, 0194-2455114 (Fax) 0194-2455366

The Principal Chief Conservator of Forests and HoFF,
Jammu and Kashmir Government,
Jammu.

No. CCF(K)/LO/2026/79-82. Dated:02.02.2026.

Subject: - O.A. No. 163/2024 titled Rasikh Rasool Bhat Vs.
Union Territory of Jammu & Kashmir & Others.

Reference: PCCF/Lit/420/842-44, dated 30.01.2026.

Sir,

Regarding the subject and reference cited above. The
requisite information has already been submitted vide this Office
communication No. CCF(K)/LO/2026/F.130/75-78, dated 30.01.2026.
The same is once again submitted for further course of necessary action
at your end, please.

Yours faithfully,

> v

onservator of Forests,
Kashmir — Srinagar.
Copy to:-

1. Conservator of Forests, North Circle, Sopore for information
and follow up.

2. Divisional Forest Officer, Lanagate Forest Division, Langate
for information follow up.

3. Assistant Legal Remembrancer, Office of the Prl. Chief
Conservator of Forests & HoFF, Jammu & Kashmir
Government, Jammu for information and necessary action.
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Government of Jammu and Kashmir,
OFFICE OF THE CHIEF CONSERVATOR OF FORESTS KASHMIR
Office Address: Sheikh Bagh Forest Complex Srinagar - 190001
Tel No. 0194-2455114 (Fax) 0194-2455366

The Prl. Chief Conservator of Forests and HoFF,

Jammu and Kashmir Government,

Jammu.
No. CCF(K)/LO/2026/F.130/35-%4.

Dated: %0.01.2026.

0.A. No. 163/2024 titled Rasik Rasool Bhat Vs. Union Territory

Subject: -

of Jammu & Kashmir & Others.
Reference: Hon ble NGT Order dated 13.01.2026.
Sir,

Regarding the subject and reference cited above, the point wise
reply/response in light of the directions dated 13.01.2026 passed by the Hon'ble
National Green Tribunal, New Delhi is humbly submitted as under; -

Points raised by
Applicant Mr. Rasik Rasool.

Response

1. That the compliance Report failed to in
addressing the grave statutory,
constitutional and ecological violations
committed in execution of the Handwara-
Bangus Road Project of PWD,

| 2. That the report discloses a shocking
revelation that in the entire J&K 82,327
trees felled in the 154 projects
| Total CA liability: ¥80,73,37,720 and
Unpaid dues: ¥45,33,50,710

3. That the compliance report fails the test
of Environmental rule of law,
precautionary principle, Public trust
doctrine and Inter-generational equity as
consistently upheld by the Hon'ble
Supreme Court and this Hon'ble Tribunal.

That it is submitted that the Forest
(Conservation) Act, is a unique regulatory
legislation reflecting the collective national
resolve to protect biodiversity and natural

heritage, while permitting only
unavoidable diversion of forest land for
developmental purposes. The Act

embodies the commitment of State to
balancing the forest conservation with
sustainable development, contributing to
environmental protection, public health

and economic growth. That the Act is |

regulatory rather than prohibitory and,
since its enactment, has enabled essential
developmental activities such as power
and irrigation projects, roads, railways,
schools, hospitals, rural electrification,
telecommunications,  drinking  water
facilities while effectively curbing
indiscriminate diversion of forest land.

That the instant case pertains to
Handwara-Bangus road and in terms of
Government Order dated 24.09.2019, the
User Agency was required to deposit
compensatory levies amounting to Rs

=
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3.81 crore for forest clearance, which has |
been remitted into the designated account
of the Forest Department.

That it is submitted that the Government
of Jammu and Kashmir is actively pursuing
recovery of outstanding compensatory
levies from all concerned User Agencies.
The Government has also taken a
categorical and prospective policy decision
that no future cases pertaining to diversion
of forest land shall be processed in respect
of any User Agency unless all outstanding
compensatory levies are fully cleared. That
in this regard, two meetings have been |
held under the Chairpersonship of the
Chief Secretary on 18 July 2025 and
15.12.2025, wherein specific directions
have been issued directing reconciliation
and recovery of outstanding dues.

"4. That the very identity of the project is

uncertain, inconsistent, and manipulated:

a) At one instance, the road Is
described as an Other District Road
(ODR) with a length of 29 km.

b) At another instance, it is described
as a Major District Road (MDR) with
an enhanced length of 39 km.

5. That such alteration in classification and
length is @ material change requiring fresh
Forest clearance, environmental impact
appraisal, wildlife clearance and public
consultation.

6. That the unilateral enhancement of the
road length to over 40 km, without
statutory clearances, renders the entire
project illegal ab initio.

That in reply to the averments, it is
respectfully submitted that the approved
length of the road passing through forest
land, as sanctioned vide Gavemment!
Order No, 281-FST of 2019 dated 24-09-
2019, is 28 kilometres. Rest of the road |
length is through propriety (private) land.
The length of the road traversing forest
land remains 28 kilometres only, which
stands duly cleared under the provisions of
the erstwhile Jammu & Kashmir Forest
(Conservation) Act, 1997. The
allegation regarding construction of a 40-
kKilometre road within forest land is
factually incorrect. Conseguently, the
project has been executed strictly in
| accordance with the statutory appruvats|
and is fully lawful and within the four
corners of law.

7. That tenders for Phase—I were floated
on 01.06.2017 and allotment was issued
on 21.07.2017.

8. That the Forest Advisory Committee
(102nd meeting) was convened only on
26.07.2017, i.e., after the project had
already been awarded.

\

That the proposal was processed under |
the provisions of the J&K Forest |
Conservation Act, 1997 and was|
cleared by the Forest Advisory |
Committee (FAC) in its 102" meeting
held on 06.09.2017. That the proposal,
after having been duly examined and
Cleared by the Forest Advisory Committee |
(FAC), was placed before the State
Cabinet and was approved vide Cabinet
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9. That the FAC approved the proposal in
principle, solely on the ground that:
"The work for the road has already been
allotted”.

10. That such reasoning is wholly
impermissible, as no authority can allow
fait accompli, grant post-facto
environmental approvals, subordinate
statutory safeguards to administrative
convenience.

Decision No. 178/11/2017 dated
03.10.2017.

That, it is submitted that, at the relevant
point of time, ie. prior to the
Reorganization of the State in 2019, the
erstwhile State of Jammu and Kashmir was
governed by its own statutory regime. The
sald proposal was, processed, examined
and approved by the competent
authorities strictly in accordance with the
provisions of the legal framework then in
force. That the forest clearance for
diversion of forest land for the said road
project was issued vide Government
Order No. 281-FST of 2019 dated
24.09.2019.

That since, the proprietary land falls at the
forefront of the project alignment, the
construction work on proprietary land
commenced on 27.10.2017.

That felling of trees on forest land was
undertaken only after 31.12.2019, i.e.,
after issuance of statutory approvals and
handing over of trees to the J&K Forest
Corporation. Allotment of timber
extraction work to JK  Forest
Corporation has been placed on record
which clearly substantiates that the felling |
activity occurred after due authorization.

11, That forest clearance was granted
after substantial execution of work, in
direct violation of Rule 7(c) of the

Jammu & Kashmir Forest
(Conservation &  Afforestation)
Rules, 2000 (SRO-203 dated

13.06.2000), which reads as "Whether
the Principal Chief Conservator of Forests
had clarified that it has considered all
other alternatives and no other alternate
in circumstances are feasible and the |
reguired area /s minimum needed for the |
purpose, ”

Page No: 179 and 200.

12, That the minimum forest requirement
certificate was given in violation of above
rules, As, the existing road known as

Handwara-Zachaldara—Wadder Bala
1 I Baia |

%

That the certificate of "Minimum Forest
Requirement” is a formal and statutory
assurance provided by the user agency
certifying that “only the bare minimum
forest land strictly required for
execution of the project has been
requisitioned and that no avoidable
forest area is proposed to be
diverted.”

That the Bangus area is surrounded by
forests on all sides, and there exists no
viable direct alternative access on
Handwara side except through forest land.
The requirement of forest diversion for
providing connectivity to the said area has
been, therefore, inevitable  and
unavoidable,
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'Road was available and from Wadder

'Bala only 7 Kms from the forest
land/area was required to connect the
Bangus.

13. That the certificate of minimum use of |

forest land was issued by Executive
Engineers, PWD Division Handwara in
consultation with then Assistant Executive
Engineer, now Executive Engineer, and
then Divisional Forest Officer (DFO)
Langate vide No: 07/08/2017. Page
No: 332,

14, That the said certificate was also
issued after the tender allotment of the
road project by Chief Engineer PWD
Kashmir dated: 21/07/2017. It is
reflected on Page No.: 470.

15. That the map is clearly showing that
there was existing route available from
Handwara—Zachaldara upto Wadder.
The impugned road project via very dense
forests of Rajwar area is also connecting
at Wadder Bala with existing route which
is evident also.

16. That the impugned alignment was
deliberately routed through very dense
 forests of Rajwar, causing irreversible
ecological damage.

17. That the minimum forest use
certificate was given in violation of the

' J&K State Forest Rules as well as |

| Central Forest Acts and Rules.

18. That Forest Advisory Committee
neglected the proposal of Forest
Department that the area is having
endangered species, wild animals and
if the proposal is approved it will adversely
affect the entire area and will impact the
overall ecology.

19. That no forest clearance was availed

for the Phase Second of the impugned

road project, as no such forest clearance

is reflected in any respondents report /
Empliances.

| for diversion of forest land for the said

That the Handwara-Zachadara-Wadder
Bala road alignment also traverses forest
land, and the user agency, after due
technical, financial and administrative
examination by the competent authorities,
preferred connectivity via Handwara
instead of Wadder. The selection of the

said alignment has been made on the
basis of objective and rational parameters,
including technical feasibility, availability
of funds, shortest feasible distance, terrain

conditions, safety considerations and
strategic significance, as assessed by the
concerned expert and Engineering
authorities, and not on any arbitrary,
extraneous or mala-fide considerations,

That the applicant has raised grievance
solely with respect to the location and
alignment of the road, questioning why
the road was not constructed via Wadder.
It is submitted that such grievance does
not stem from any concern for forest |
conservation, but is confined to the
preferred routing of the road through his
village, It reveals that the grievance is
motivated and pertains to the
alignment choice of the project not
for conservation of forests and
ecology.

That the proposal under the J & K Forest
(Conservation) Act, underwent rigorous
scrutiny at all statutory and administrative
levels, commencing from the office of the
Divisicnal Forest Officer and culminating at

the highest level of decision-making. The
proposal was examined exhaustively and |
no deficiency, lacuna, misrepresentation, |
or deviation from prescribed prerequisites
or formalities was noticed at any stage.
That upon due consideration, the prcapoaai

was placed before the Forest Adwsc-rf-

Committee (FAC) and was accorded
approval in its 102nd meeting held on
06.09,2017. Thereafter, the proposal was
placed before the State Cabinet, which
approved the same vide Cabinet Decision
No. 178/11/2017 dated 03.10.2017.
Consequently, the final forest clearance
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road project was issued vide Government
Order No. 281-FST of 2019 dated
24.09.2019.

That the forest land involved in the
project does not form part of any
National Park, Wildlife Sanctuary,
Biosphere Reserve, or Natural
Reserve, nor does it constitute habitat of
any endangered or threatened species of
flora or fauna, and further does not fall
within any severely eroded catchment
area.

' That the division of the project into
| Phase-I and Phase-1I does not relate to
different road stretches, but pertains to

' different stages of construction along the |

same road alignment. The Executive
Engineer, R&B (PWD) Division, Handwara,
vide communication No. 4194-96 dated
16.10.2025 has clarified that:

(i) Under Phase-I, pertains to earth
cutting, cross-drainage works and
protective works on the diverted
forest land;

(ii) Phase-II pertains to the laying of

Granular Sub-Base (GSB), Grade-
II, Wet Mix Macadam, Bituminous
Macadam with seal coat and
installation of road furniture along
the entire length of the Handwara-
Bangus Road.

20. That forest clearance was granted
only on 24-09-2019,

21. That records at pages 369-370 reveal
bills worth Rs 738.37 crores drawn
during 2017-18, 2018-19, 2019-20,
Activities included tree felling, earth
cutting and blasting.

22, That trees were extracted even during
2020-21, blatantly contradicting statutory
timelines and clearance conditions. Page
370.

23. That work was commenced not only
propriety land but also on forest land prior

That, as the proprietary land lay at the
forefront of the approved project
alignment, construction activities were
commenced on such proprietary land
before forest clearance and the
expenditure incurred during this period
pertained essentially to road formation
works executed on proprietary land. Mere
reference to bills does not establish that
any unauthorised activity was carried out
on forest land prior to grant of forest
clearance.

That the felling of trees on forest land was
undertaken only after 31.12.2019,
strictly after grant of all requisite statutory
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'to grant of forest clearance which is
evident with the records. Bills drawn at
near about Rs 738.37 crores drawn.
Tree felling, earth cutting was done
without forest clearance / environmental
clearance and Environment Management
Plan (EMP) and Wild Life Conservation
Plan.
24. That such acts constitute:

e Criminal breach of Forest Conservation

Act, 1980.

e Environmental damage attracting the
polluter pays principle

approvals under the applicable laws and-
after formal handing over of the marked
trees to the J&K Forest Development
Corporation.

That the reported violation which involved
the illegal felling of five trees in
Compartment No. 26-A/Rajwar, in respect
of which a damage bill amounting to
$2,25,890/- was ralsed by the Forest |
Department against the concerned
construction agency and the said amount
stands fully recovered.

25, That Condition No.12 of the Phase
1 forest clearance clearly stipulates that
failure to deposit compensatory levies
within one year results in automatic
cancellation. (Page 480)

"The approval will remain valid for one
year and in case the amount against
the profect compensated s not paid
within the stipulated period the
approval shall be deemed to have been
cancelfed. ”

26. That the user agency failed to
deposit the amount between:
24.09.2019 to 23.09.2020.

27. That payment was made only on
08.01.2025, after intervention by this
Hon'ble Tribunal.

28. That the project was in the year
2017 without forest clearance and after
expiry of Forest clearance granted in the
year 2019 for nearly six years, the project
continued without a valid forest clearance,
rendering all actions during this period
illegal.

' of the Forest Department.

That the State Administrative Council
(SAC), vide Decision No. 189/19/2019
dated 30.07.2019, exempted the
requirement of prior payment of
compensatory levies in respect of projects
executed by the State Government,
including PMGSY and other public
infrastructure projects. That in pursuance
of the aforesaid decision, all cases which
were earlier withheld solely on account of
non-payment of compensatory levies were
processed and cleared, and sanction
orders for diversion of forest land were
accordingly issued by the Government of
Jammu and Kashmir.

That any delay, if at all, in remittance of
compensatory levies occurred due to
administrative transition following the re-
organization of the erstwhile State of
Jammu and Kashmir with effect from
05.08.2019, coupled with the disruptions
caused by the COVID-19 pandemic, and |
was neither deliberate nor attributable to |
any non-compliance on the part of the
user agency.

That in terms of Government Order dated
24.09.2019, the User Agency was required
to deposit compensatory levies amounting
to ¥3.81 crore, which have since been
duly remitted into the designated account

' 29.That it is shocking revelation in the | That it is submitted that the Government
Compliance Report that on pages 498 to | of Jammu and Kashmir is actively pursuing
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' 509 that 82,327 trees were felled in
Jammu and Kashmir (erstwhile State J&K)
under the Forest Conservation Act,
summarising a total of 154 projects
amount % 80,73,37,721
(Elght Hundred Seven million Three
Hundred Thirty Seven Thousand Seven
Hundred Twenty One).

30.Total due calculated as CA for the number
of 154 projects out of which %
35,39,87,011
(Three Hundred Fifty Three million Nine
Hundred Eighty Seven Thousand Eleven)
are paid.

31, While T 45,33,50,710
(Four Hundred Fifty Three million Three
Hundred Fifty Thousand Seven Hundred
Teri) are unpaid

32. That this revelation is a major setback
to the Environmental Governance in J&K.
While all the norms of the Environmental
compliances were violated and it is evident
that huge reduction of forests has

occurred  without  balancing  the
development and environment and
ecology.

recovery of outstanding compensatory
levies from all concerned User Agencies.
The Government has also taken a
categorical and prospective policy decision
that no future cases pertaining to diversion
of forest land shall be processed in respect
of any User Agency unless all outstanding

' compensatory levies are fully cleared. That

in this regard, two meetings have been
held under the Chairpersonship of the
Chief Secretary on 18 July 2025 and
15.12.2025, wherein specific directions
have been issued directing reconciliation
and recovery of outstanding dues.

That the Forest Department is already in

| the process of reconciling dues with the

concerned User Agencies and has
recovered ¥ 138.30 crores against the
outstanding liabilities since 01.12.2019
to 15.12.2025. Besides, 23 cases
pertaining to Jal Shakti, Public Works
and Rural Development departments
have been returned for clearance of

outstanding compensatory levies before

further processing.

33. That the compliance report is not in
alignment with erstwhile J&K State and
Central Environment Protection laws or
forest acts and their allied laws giving
impunity to the environment violations on
the backdrop of con orders of J&K Govt
order reflected on page no. 510,

34. That it's not only the violation of the

direct violation and disobedience of Article
48A (a directive principle of state policy of
the states)) and Article 51A (qg)
(Fundamental duties for citizens) and
“Article 21 of the Constitution of India

Environmental Protection Laws but also

That it is respectfully submitted that the
alleged felling of trees without prior
deposition of compensatory levies was
neither on account of any individual lapse,
omission nor misconduct on the part of the
field officers, but was undertaken strictly

| in accordance with the policy decision of

the State Administrative Council (SAC),
Government of Jammu and Kashmir, taken
in the year 2019.

That the State Administrative Council, vide
Council Decision No. 189/19/2019
dated 30.07.2019 (copy enclosed),
approved a policy permitting the use of
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which is right to clean and healthy
environment.

35. That no disciplinary or criminal action
has been initiated against erring officials.

36. That reliance on the State
Administrative Council order dated
30.07.2019 is legally untenable, as:

37. 1t applies only to projects already
granted forest clearance prior to its
issuance.

38. Forest clearance for the present
project was granted on 24.09,2019.

39. That the said order is being misused
as a protective shield for illegality.

40. That the order reflecting on page 90
dated 30-07-2018 is not applicable for
the impugned road project that is
Handwara-Bangus road constructed by
the PWD Kashmir, as this order of State
Administrative Council was meant for the
projects where forest clearance were
already granted, prior to its issuance date
ie. 30-07-2019. And this order was
applicable for the projects already
| executed or had been already given forest
| clearances. The subject of this order
reads:;

“Modification of Cabinet decision
number 31/03/2014 and approval
for issuance of Govt sanction order
for use of forest land for non-forestry
purposes where  whole/partial
compensation amount is pending for
the payment by intending agencies”

41. That forest clearance for Handwara—
Bangus road project was granted out of
preview of above mentioned order as the
same was issued on 24/08/2019 that is
after the State Administrative Council
| decision.

forest land for non-forestry purposes even
where whole or partial compensatory
levies were pending for payment by the
Indenting agencies. The said policy
decision was applicable to the instant
project, as the proposal had already been
cleared by the Forest Advisory Committee
(FAC) in its 102nd meeting held on
06.09.2017 and was approved by the
State Cabinet vide Cabinet Decision No.
178/11/2017 dated 03.10.2017.
However, the issuance of the final order
remained pending owing to the embargo
imposed under the earlier Cabinet Decision
No. 31/03/2014, which mandated prior
payment of compensatory levies.

That pursuant to the modification of the |
aforesaid Cabinet Decision No.
31/03/2014 through Council Decision No.
189/19/2019 dated 30.07.2019, the
embargo was lifted and accordingly, forest
clearance for diversion of forest land for
the said road project was issued vide
Government Order No. 281-FST of
2019 dated 24.09.2019.

' 42. That the detailed report / objections
| has been on record before the Hon'ble

That with regard to damage of bridge due
to illegal extraction of River Bed Material

b

—
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| Tribunal which can be reflected on page
' no. 379 to 388.

' 43. That the repart submitted by the DMO
Kupwara is misleading. As, the physical
position of the Dobigat is clearly only 200
meters downstream the bridge located
at Zahaldara on Zahaldara—Satkoji
road.

44. That the bridge has inflicted great
damage to column supports and
embankments vandalized.

45. That the present position of Nallah at
Dobigat is in shambles as huge river bed
material was excavated  without
environmental clearances on  the
persistent requests by the Executive
Engineers PWD Hoshiarpur to Irrigation
and Flood Control Department,

46. That despite Irrigation and Flood
Control department’s repeated reluctance,
Executive Engineers PWD Handwara
identified site himself near and between
the two vital bridges. Same can be
reflected on page no. 331.

47. That the letter of District Mineral
Officer Kupwara reflected on page no.
528-529 is not only misleading but a
deliberate  shield for environment
compliance violations and mineral and
mining concession rules.

48, That the destruction caused in the
river nallah has damage to column support
of bridges and embankments is clearly
visible by below latest geo-tagged
photographs.

at Dobighat in Nallah Talri, it is submitted
that

i. That the site for the removal of
accumulated sediment/shoal from Nallah
Talri  was identified and formally
recommended by the Executing Engineer,
Irrigation & Flood Control (I&FC) Division,
Handwara.

#l. That the specified location at Dobighat
was selected due to the significant
accumuiation of shoal deposition. This |
selection was conducted in  strict
adherence fo the  Environmental
Management (EM) Guidelines for sand
mining, with paramount consideration
given lo the protection of critical
infrastructures, including bridges and
roads.

fii. That the necessary permissions for the
extraction of this shoal material were
granted by ODOMO, Kupwara in full
compliance with the regulatory framework |
established under 5.0. 599 dated 15th
November, 2022, The 5.0. 599 amended
the  relevant  mining  regulations,
specifically Rule 94 of the Jammu and
Kashmir Minor Mineral Concession,
Storage, Transportation of Minerals and
Prevention of Illegal Mining Rules, 2016
notified vide SRO-105 dated 31.03.2016.
The amendment introduced a provision,
inserted after clause (iff) of sub-rufe (2),
| which stipulates as under;

"River bed material shall not be extracted
upto the distance of five times the span of
a bridge or public civil structure (including
water intake points) on the upstream side
and ten times the span on the downstream
side, subject to a maximum of 250 meters
upstream and 500 meters downstream.”

The site selection and the subsequent
authorization were meticulously aligned
with these prescribed safety distances. In |
view of the foregoing, it is submitted that
the activity was conducted in a lawful and
 compliant manner, with due diligence |
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exercised to safeguard both the

environment and public assets.

49, That work on the Phase Second road
project is executed in complete absence of
the Forest clearance as no forest clearance
for Phase Second is reflected in the
respondent No. 01‘s compliance report or
any other compliance reports, which as
admitted by silence in the compliance
report.

50. Mountains were blasted without
mandatory environment clearances and
the road project was enhanced in length
from approved 29 kms to more than 40
kms without any forest clearance and
environment and wildlife compliances.

That the division of the project into |
Phase-I and Phase-II does not relate to
different road stretches, but pertains to
different stages of construction along the
same road alignment.

That it is respectfully submitted that the
approved length of the road passing
through forest land, as sanctioned vide
Government Order No. 281-FST of 2019
dated 24-09-2019, is 28 kilometres.

51. The wildlife protection in our country
is primarily guided by Article 48A (States’
duty to protect environment and wildlife)
and Article 51A(f) (Citizens’ duty to
protect environment and wildlife).

52, That proposal put forth before the
Forest Advisory Committee, reflected on
page 320, was clearly mentioning that:

(e) There is presence of Himalayan
' Black Bear, Leopard, Jackal,
Himalayan Goral, Himalayan Snow-
cock.

53. That proposal also mentioned that

disturbing natural habitat
 Indigenous/rare species of flora and fauna.

area will be adversely affected”.

54. That Forest Advisory Committee,
without consulting / deliberating on

wildlife animal presence in the very dense
forest area, only on the principal view:
in

"The proposal was approved

' Chief Engineer, PWD (R and B).”

"The proposed project will have adverse
effect on flora and fauna by way of
of|

Ecological balance and authenticity of the

Schedule One and Schedule Second |

| i Proposals involving activity/ project
principal in view of the request of

That the forest land involved in the project
does not form part of any National Park,
Wildlife Sanctuary, Biosphere Reserve, or
Natural Reserve, nor does it constitute
habitat of any endangered or threatened
species of flora or fauna, and further does
not fall within any severely eroded
catchment area. That, the project did not
attract any separate clearance
requirement from the Wildlife Department,
and the execution of the project has
remained within the four corners of law.
Further, in terms of Government of India
Notification No. F.No.6- 60/2020WL dated
16.07.2020 provides for the clearance of
projects from the Standing Committee of
the National Board of Wild Life will be
required outside Protected Area in the
following cases:-

I Proposals involving project/ activity
located within the notified ESZ (not |
being draft notification) and listed in
the Schedule of the EIA Notification
2006 and reguiring environment
clearance, prior clearance from
Standing Committee of the National
Board for Wild Life will be reguired,

located within 10 km of National
Park/ Wildlife Sanctuary wherein
ESZ has not been finally notified
and listed in the Schedule of the EIA |
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=3. That the work for the road has already

teen awarded and funds allocated, the

Chief Secretary / Chairman, FAC directed

that efforts be made to reduce the number
| of trees coming in the alignment by 20%.
Same is reflected on Page No. 475,
Agenda No. 102.12.

56. That proposal put forth before the
Forest Advisory Committee was also
indicating that nothing was documented
that the area is a breeding ground of any
endangered species.

57. That since the inception of the said
Road Project, since the year 2017,
sudden spike of human and wild animal
conflict were reported in the Rajwar local
residential areas. Since 2017 to March

animal conflict incidents occurred in the
Rajwar area. Four persons have been
killed by wild animals, while nine were
injured, and more than 136 SOS calls
have been received by the Wildlife
Department., Same can be reflected on
Page No. 321.

58. That wild animals are often
seen/observed in the Rajwar area, who
have been displaced by the Handwara—
 Bangus road project.

15th, 2025, 128 numbers of human- |

Notification 2006 and requiring
environment Clearance, prior
clearance from Standing Commiltee
of the National Board for Wild Life will |
be reguired.

ili. Proposals involving activity/project,
falling outside the protected areas
linking one protected area or tiger
reserve with another protected ares
or tiger reserve, prior clearance from
the Standing Committee of the
National Board for Wild.

Pertinent to mention here that the instant |
project does not fall within the ambit of
any of the above-mentioned categories as
such clearance from the Wildlife Authority
was not separately required when the
permission has been accorded by the
Forest Department under prevalent
statutory provisions,

The copy of the reply/response of Divisional Forest Officer, Langate Forest
Division, Langate vide No. DFO/LGT/ESTT/2025-26/2967-68 dated 22.01.2026 is

enclosed.

Hence, submitted for further course of necessary action at your end, please.

Copy to:-

Yours fdithfully,

Kashmir — Srinagar.

1. Conservator of Forests, North Circle, Sopore for information and follow

up.

2. Divisional Forest Officer, Lanagate Forest Division, Langate for

information follow up.

3. Assistant Legal Remembrancer, Office of the PCCF & HoFF, J&K
Government, Jammu for information and necessary action.
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GOVF.RNTWEI\'T OF JAMMU AND KASHMIR

CONFIDENTIAL
IMMEDIATE

Modifieation of Cabinet Decision No.31/03/2014 and approval for

Subject:
icsuance of Government Sanction order for use of forest land for
non forestry purposes where whole/partial compensation amount is
pending for payment by indenting agencies.
Sinte Administrative Council Decision No. 189/1972019 __ Dated: 30-07-20)
Memo.

] am to convey herewith the decision of the State Administrative
Council (SAC) on the above subject, as quoted below:

Proposal approved.

Copies of the Government Orders / instructions, if any, issued i this

behalf. may be sent to the General Administration Department for record.
)d\?;;//
( b’ o

(B. V. R. Subrahmanyam)

Secretary to the
State Administrative Council

Commissioner/Secretary to the Government,
Department of Forest, Environment & Ecology.




Government ;g éammu & Kashmir. (_.7 Y
OFFICE OF THE DIVI 1 NAL FOREST OFFICER
LANGATE FOREST DIVISION, LANGATE
Email Id: dfolangate@gmail.com - .

The Conservator of Forests,
Kashmir North Circle,
Sopore.

No:-  DFO/LGT/ESTT/2025-26/ D9 Q:] -6 Dated:- 27 .-01-2028.

Sub: O.A No. 163/2024 titled Rasikh Rasool Bhat Vs Union Territory of Jammu &
Kashmir & Others.

Ref: Your office Communication No. FD/CFN/LO/2025-26/416-417 Dated: 21-01-2026
Sir,

Kindly refer your office communication under reference regarding the cited subject
matter. In this connection, it is respectfully submitted that replies to most of the issues raised
by the applicant involve matters of policy, inter-departmental coordination, or decisions taken
at higher level, and therefore are required to be addressed at the competent authority level.
However, replies to the points pertaining to this department/division are submitted hereunder
for kind perusal and further necessary action.

1. Replies to Point Nos. 1, 2 & 3 of the objections filed by the petitioner pertains to highz:
level consideration and requires response at appropriate level.

2. Point No's 4 & 5 are attributed to the User Agency (PWD (R&B))

3. In reply tq the averments made under Point No. 6, it is respectfully submitted that the
approved length of the road passing through forest land.as sanctioned vide
Government Order No. 281-FST of 2019 dated 24-09-2019, is 28 kilometers.

However, it is admitted that at certain isolated locations, instances of
unauthorized extra earth cutting by User Agency/Construction Agency was reported.
The same were promptly taken cognizance of by this Division, and legal action as
warranted under law was initiated against the violators. In this regard, reference is
invited to FIR No. 239/2023 registered by forest officials of Rajwar Range at Police
Station Handwara, which clearly demonstrates the proactive and vigilant approach c
the Forest Department in safeguarding forest land and enforcing statutory SFeriione i

4. In reply to the averments made under Paras 7, 8. 9 ang -
commencement of Phase-| of the project prior to grant of fr:::é:t s |I|hf::;g!'aei
respectiully submitted that the user agency commenced earth cutting aﬁae?ﬁ?v{a: ; b]in ;.;
gs:;ﬁclﬁ:sf::eg 03.10.2017, ‘primE_ery on non-forest land, ang jn some Eecceisibje-
however, no zrest iand which did T‘“*. bear any forest Crop at the relevant time
SFunted 'b thg neral or blanket permission for execution of works on f t land was

Y he Forest Department prior to statutory approvals | is sub:-.rj?fzd that anv’

instance of deviation of u i ivi
; nauthorized activity by the use kern
cognizan o LI r agen : tly takedn
i gFIF{ '33 ngfme Forest officials of this Division. |n this Eegaig was prr?;l;ﬁs e
; 2018 dated 30-11-2018 lodged by Range ﬁ‘retersajwar in Pa

OTlice
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Handwara against violators for dam 05 no. Of trees in co. 02/rajwar and for , |

: ; 1@31 from competent authority. f.. 74
commencing the work without formal &p : e to be submitted at the

5. Point No. 11 pertains to higher-level consideration; reply to be su
appropriate level. -

6. lnplr}epﬁr to point 12,it is submitted that the certificate of minimum use of fﬂfe;st '3?‘1'“"?;5
issued affer examining every possible alternative alignment through fores anci
supported by field verification and technical assessment, feasibility, public interest, an
connectivity requirements. . -

7. In reply to point 13, it is submitted that the certificate of I11IF|IITIUI'I:J usepf forest land
was issued following the prescribed procedure and in consultation w|t‘h rcorrlcerned
engineering wing. The same does not suffer from any proced ural or legal mfnl'mfty,

8. In reply to point 14, it is submitted that the issue raised therein pertains to th_‘e
tendering process and administrative actions of the tendering department. The same is
required to be replied to by the concerned tendering authority at the appropriate level.

9. In reply to points 15 and 16, it is submitted that all possible alternative alignments
through forest land were duly examined, and the approved alignment was found to
involve the least diversion of forest land while remaining technically feasible. It is
denied that the alignment was deliberately routed through very dense forest. Tha
alignment was finalized after due field survey with adequate safeguards and mitigation
measures as prescribed under rules. )

10.1n reply tobpoint 17, it is submitted that the proposal was processed in accordance with
applicable laws, rules, and guidelines and the alleged violation of provisions of the
J&K State Forest Rules or Central Forest Acts by applicant, is denied in toto.

11.In reply to point 18, it is submitted that the issues raised therein involve policy
decisions, which are required to be examined and replied to at the appropriate and
competent level.

12. In reply to point 19, it is submitted that matters relating to Phase-ll of the project

pertain to the user agency and are required to be examined and clarified at the
appropriate and competent level.

13. Point 20 is matter of record, needs no reply,

14. It is respectfully submitted in response to Points 21 to 24 that the financial records
referred to by the applicant, showing expenditure during the years 2017-18 to 2019-
20, primagily relate to works executed on non-forest/private land undertaken pursuant
to the Cabinet decision dated 03.10.2017 by User Agency. Mere reference to bills does

not establish that any unauthorized activity was carried out on forest land S ——
of forest clearance. 9

It is further submitted that the process for tree fellj initi T
accordance with law and only after grant of requisite apglrlgfar:a'}an é;l-.::t:?ted_rslnctlg:r in
Sanction No. CFWPC/Tech/F-17/535-37/FC Dated 18-12-2019 ":tg Techn!ca!
Sanction No. CFWPC/Tech/F-17/532-34 Dated 18-12-2019 accorq d“‘; echnical
Plan Circle, followed by Administrative Approvals by the Chief o ed by the Working
Kashmir, vide AA No. CCF(K)/LI19/3881-85 dated 31.12 ZHGsfﬂwamr i
CCF(K)/IL/1M19/3886-90 Dated 31-12-2019 respectively-Theréaﬁér h -
were formally handed over to J8K Forest Development Co . the marked trees

ear 2020, for exploitation strictly under the p rporation (JKFDC) in the

rescribed
releas® order of felled/converted trees 14 Kail Jogs [EQL#E:&?T;T;;ESEE?- tEhE o
e road
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f.15
was first of all given vide this office release N
L] DF
21/1849-50, Dated 13-10-2020 in reference to Dﬂi.ui O/LGT/Lease/Release/2020-

il ; : sional M :
Division Baramulla's Communication Nu.DMISFSIEaIHEE?EE S:ti%e; BF.E;?EEE action

Accordingly, the allegation of tree exlraction in violati imeli
o= : ation of
clearance conditions is emphatically denied. 9 stelutory Bmelineste

Fgrthermnre. the user agency/construction agency unauthorizedly felled 05 No
of trees in co. 26afrajwar during the execution of said work in the year 2021-22 thé
damage bill was raised and Executive Engineer PWD (R&B) Division Handwara was
repeatedly requested vide this office communications resting vide No.'s
DFO/ILGT/Estt/FCAI21-22/811-15 Dated 24-11-2021, DFO/LGT/Estt/2022-23/22-24
Dated  09-04-2022, DFOI/LGT/Estt/2022-23/220-23 Dated 25-07-2022,
DFO/Estt/2022-23/1880-83 Dated 13-09-2022, DFO/LGT/Estt/2024-25/1047-5C
Dated 25-06-2024, DFO/LGT/Estt/FCA/2025-26/1588-93 Dated 25-08-202%,
DFO/LGT/Acct/2025/557-59 Dated 29-09-2025, to remit/deposit an amount of Rs
225890/- into Govt Treasury under head 0406/Forest on account of damage to 05 No.

Of Fir trees, and which on date stands remitted by the indenting department vide TR
No. 01 Dated 04-12-2025.

15. It is submitted in reply to points 25-28 that non-deposition of compensatory levies
during the given period is entirely attributable to the User Agency. However, the Forest
Department did not remain passive in the matter. From the very beginning, the Forest
Advisory Committee granted in-principle approval to the project in its 102th meeting or
September 6,2017 the issue of liquidation of compensatory levies was regularly taken
up with the User Agency (PWD). In this regard, reference is invited to this office
communications issued from time to time, resting vide No.'s DFO/LGT/Estt/2017-
18/3771-73 Dated 21-11-2017, DFO/LGT/Estt/2017-18/1477-80 Dated 02-12-2017
DFOILGT/Estt/FCA/2019-20/153-56 Dated 03-06-2019 ,DFO/LGT/Estt/FCA/2019-
20/307-11, Dated 18-07-201% ,DFO/LGT/Estt/i2024-25/15-19 Dated 30-07-2024
DFOILGT/Estt/FCA/2024-25/3787-90 Dated 14-03-2025 ,DFO/LGT/Estt/FCA/2025-
26/1588-93 Dated 25-08-2025 whereby the User Agency was repeatedly requested to
deposit the requisite compensatory levies in compliance with the conditions of forest
clearance. The deposition of compensatory levies materialized vide TR No. 01/1833€
Dated 08-10-2025, TR No. 02/18336 Dated 08-10-2025 and TR No. 03/18336 Dated.
08-10-2025.

The remaining points/objections raised by the petitioner in his reply to ths
compliance report require response at the appropriate level, as the same either pertain
to higher-level policy decisions or relate to matters falling within the domain of other
departments, including the User Agency.

/W)
DivisionalForest Office!
orest Divisior:.

L A Langati Langate

~ Copy submitted to the Chief Conservator of Forests Kashmir Regio”
Srinagar for favour of information and necessary action, please. This takes

:e;f%:e;ggﬁtol his good office communication No. CCF(K)/ILO/2026/24-27 Dated ‘
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